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LEGISLATIVE ASSEMBLY.

Wednesday, 1st August, 1934,

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr. President (The Honourable Bir Shanmukham Chetty) in the Chair. -

QUESTIONS AND ANSWERS.

Mr. President (The Honourable Sir Shanmukham Chetty) : Ques-
tions relating to the Home Department that were left over day before
,;I:Iestegday may now be asked. Mr. Lalechand Navalrai. Question

0. 244.

HoME DEPARTMENT RESOLUTION REGARDING COMMUNAL REPRESENTATION
IN SERVICES,

244. *Mr. Lalchand Navalrai: (a) Has the attention of Govern-
ment been drawn to the editorial comment published in the T'ribune, dated
the 9th July, 1934, in the editorial, on the Resolution recently issued hy
the Home Department of the Government of India in respect of com-
munal representation in the services ?

() How do Government justify their action in issuing the Resolu~
tion ¢ 1s it not a faet that the Joint Parliamentary Committee is seiz
.of the subject and their report is not yet out 1

(¢) Why have the Government of India issued at this stage suth a
Resolution ¥ Are Government aware that the majority community is not
satisfied with the Communal Award ? )

(d) Do Government recognize that efficiency is the only sound
principle for recruitment and promotion in the services ? If so, why do
they depart from this principle and not leave the recruitment question to
be met with only by open public service competition, free from any com-
thunal tinge ¢ :

(¢) What minimum qualifications do Government propose to fix
for admission into the public services, as indicated in the Resolution, for
giving services in the proposed ratio on the communal basis f

(f) Will the qualifications be uniform for both the majority and
mihority entrants ¥ If not, why not ¢
The Honourable Bir Henry Oraik : (a) Yes.

(b) and (c). As explained in the Resolution itself, a review of the
results of the policy followed since 1925, in regard to recruitment, was
thhde in accordance with undertakings given in the Assembly. The
question is one of administration and the rules were issued by the Gov-
ernment of India with the approval of the Segretary of State as woom

(81 )
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852 LEGISLATIVE ASSEMBLY. 18T Aua. 1934.

as a decision was reached. With reference to the last part of gques-
tion (¢) Government have observed that some members of the majority
community are not satisfied with the Communal Award.

(@) It has long been established policy to prevent the prepon-
derance of any particular community in the public services. The
adoption of the Honourable Member’s suggestion would not be consist-
ent with this policy. Nor can I accept the implication that efficiency
must suffer if recruitment is not made by competitive examination alone.
I would also mention that the recent orders apply only to direct recruit-
ment and not to promotions, which will continue to be made on merits
as at present.

(e) The same minimum qualification cannot be prescribed for
all services. The minimum is fixed in view of the requirements of each
case, but there is no intention of revising it so as to endanger efficiency
in any case.

(f) The minimum qualifications preseribed for admission to the
services will be the same for all the communiiies,

Mr. Lalchand Navalrai : May I ask the Honourable Member who
will fix these minimum quahﬁcatmnq—the Public Serv1ce Commission
or the Government ? .

The Honourable 8ir Henry Oraik : T imagine that they will be
fixed by the Department which is recruiting in each case probably with
the advice of the Publiec Service Commission.

Mr. Lalchand Navalrai : May I also know from the Honourable
Member how. is this reserved percentage for Mubhanimadans going to
be divided amongst the Muhammadans of the different Provinces, e.g.,
Bengal, Punjab, Madras, Bombay and others ?

The Hononrable 8ir Henry Craik : I am answering a question later
on today which deals with that point.

Mr. Lalchand Navalrai : May I know which is that question ?
The Honourable 8ir Henry Craik : It comes later on today.

Mr. Lalchand Navalrai : May T ask another question,—and if the
Honourable Member is not prepared to give a reply now, he may give
it hereafter. May I know if the same rule will apply in the case of
the Hindus of the different Provinces for the residue services left for
them to be divided amongst them ?

The Honourable 8ir Henry Oraik : I did not quite follow the
Honourable Member. But it has never been the policy of the Govern-
ment, so far as T am aware, to lay down that each Province shall re-
ceive a certain percentage of appointments in the Central Services. The
percentages have always been fixed by communities and not by Pro-
vingces.

Mr. Lalchand Navalrai : May I, therefore, kvow from the Honour-
able Member if he knows that now there is a competition amongst the
Muhammadans also, because they too have got graduates, and’ will the
Honourable Member say if there will be a division amongst th: various
Provinces according to the ratio of population, or will the Muhammadans
of any Province be taken up ¢
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The Honourable Sir Henry Oraik : That point is dealt with in &
question that is coming up later on today.

. Maulu Muhammad 8hafee Daoodi : Are Government aware that
instead  of there belng a division amongst the Mussalmans of India, they
are united in expressing their dissatisfaction at the ratio of 25 per cent.
that is proposed in the Resolution ?

The Honourable Sir Henry Craik : I myself arrived in India too
late to see the Press comments but I understand that the comments in
the Muslim papers were generally favourable.

Mr. Gaya Prasad Bingh : Is it not very ungrateful on the part of
Mubhammadans not to be satisfied with this 1

Mr. Lalchand Navalrai : May 1 know from the Honourable Mem-
ber that, as this is a division of services, will it form part of the new
Constitution or not ¥ And, if it is so, was the Secretary of State or
the Joint Parliamentary Committee consulted on this point, and if there
is any correspondence; will it be laid on the table ?

The Honourable 8ir Henry Craik : As I stated in my reply to
part (D) of the question, the rules were issued by the Government of
India with the approval of the Secretary of State, and I think I noticed
in the newspapers yvesterday that the Secretary of State stated in the
House of Commons that this matter had been brought to the notice of
the Joint Select Committee.

Mr. Lalchand Navalrai : Am I, then, right in understanding that
after the Government of Tndia made their determination to issue this
Resolution, the Joint Parliamentary Committee and the Secretary of
State were informed of it and their approval obtained ¥ That is what
I want to know.

The Honourable 8ir Henry Oraik : The Secretary of State was in-
formed before the Resolution was published. As regards the Joint
Select Committee, I am not in a position to reply, but, as I said, I think
I saw in the newspapers yesterday that the Secretary of State had stated
in his reply to.a question in the House of Commons that he had kept
the Joint Select Committee acquainted with what was being done. At
‘what stage exactly he informed them, I am net clear.

Mr. M. Maswood Ahmad : Will Government be pleased to state
what will be the test for efficiency for the officers at the time of pro-
motion ¢ The Honourable Member has just now said that only effi-
ciency will be the eriterion for promotion. ,

Mr. Gaya Prasad Singh : Sycophancy will be the criterion in a case
like that.

The Honourable 8ir Henry Craik : The minimum qualification will
necessarily vary for different services, and I cannot give one compre-
hensive answer to that question. But I presume that in most cases it
would either be a University degree or a technical qualification of
fome kind.

Mr. President (The Honourable Sir Shanmikham Chetty) : Next
question.
L245LAD A2
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ALLOCATION OF SEATS IN THE LBGISLAMVE AssHMBLY mh tim: NorTer-West
FroNTIER PROVINGE,

245. *Mr. M. Maswodd Ahmad : (a) I8 it a fact that evety Goveror’s
province, except the North-West Frontier Provincé, is éntitléd to send
elébted representatives to this House ?

(b) If so, will Government please state why the North-West Frontier
Provimce is depnved of the privilege of sending any representative to
this House ¢

(¢) Do Government propose to take early stéps for the allocation
of seats in this House for the North-West Frontier Provinee in the general
elections to be held this year ¢ If not, what are their reasons for doing
so !

The Honourable 8ir Henry Oraik : (a) Yes.

(b) and (c¢). The North-West Frontier Province, at the time of
its conversion into a Governor’s province, was represented in this
House by a nominated seat. It has now been decided to convert that
seat into an elected seat at the forthcoming election and the necessary
amendment to the Electoral Rules was published in the Gazette of India
Extraordinary, dated the 3lst July, 1934.

’ Mr. M. Maswood Ahmad : Ilow many seats will be given to-the
North-West Frontier Provinee § :

The Honourable 8ir Henry Craik : One, as at present.

Mr. M. Maswood Ahmad : Is it a fact that it was recOmmendedi
by some Committee that three seats would be given to the North-West
Frontier Province ¢

The Honourable 8ir Henry Craik : Unless the Honourable Member
can specify the Committee which made that recommendation, I cannot
esither affirm or deny that statement.

- qr RSN Nuvalrkt : Wit that seat be a joimt seat both for
the Hindus and the Muhammadans of the North-West Frontier Pro-
vitice, or will it be only for Muhimmadans

The Honourable Bir Henry Oraik : It will be a joint seat.

Mr. M. Maswood Ahmad : Will Government be pleased to state
whether the seat will be filled by joint electorate or by separate elect-
orate ¢

The Honourable 8ir Henry Oraik : By joint electorate.

Mr. Gaya Prasad 8ingh : As it is a fact that the Hindus are in a
microscopic minority in the North-West Frontier Province, may I ask
what steps are being taken by the Government to ensure that they get
an adequate share of representation in the electorate {

Phie ‘Honourable Bir 'Henry Oraik : T really cannot see what steps
are possible to have a proper representation of a mxcroscoplc minority
in an electorate for a single seat.

Mr. Gaya Prasad Smgh In view of the fact that other minorities
,have been gwen weightage and special representation, do Goovernment

Prdpose to ‘thke aily steps to redress ‘the grievances of the Hihlus in
the North-West Frontier Province who happen to be in a minerity ¢
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The Hongureble 8ir Honry Oraik : I think that hendly ariges out
of the oxiginal question.
Mr. Lalchand Navalrai : Would not a separate seat be reserved

for Hindua 1 ..
M. M (’Phe l:hnouxahle Sir Shmmukham Chetty) Naxt
question.

USE MADE OF THE H.ARNAN FUND AND OF THE CENTRAL ﬁnw CoMMITTEE'S
‘ Earraquake Funp.

247, *Sir Mwhammad Yaloub : (¢) Will Government be pleadod to
state what information they have of the use that is being made of the
so-called llarijan fund, and of the Central Relief Committee’s Ea.rthqm.ke
Fund ¢

(&) Are Government prepared to take steps to ensnure that thm funds
are not collected under false pretences but are empleyed for the purposes
for which they have been subscribed by their contributors ?

(¢) Are Gevernment aware of any instances of the mofericus mis-
appropriation of similar funds in the past, and are Government prepared
to consider the possibility of legislation providing for the compulsory
public auditing of all funds collected from the general public for sup-
posedly charitable objects ¢

The Honourable 8ir Henry Craik : (a) Government have no in-
formation other than what has appeared in the Press regarding these
funds.

(b) Government have not at present any such proposal under;
consideration.

(e¢) As regardg . the first part of the question, Government are
aware that there have been allegations in the past that fands col-
lected from the public have been devoted to purposes other than those
for which they were subseribed. As regards the second part of the
question, as T have said in answering clause (b), the Government have
not considered the possibility of legislation.

‘RELEASE OF Mg. SaraT CHANDRA BosE.

261. *Mvr. Bhuput 8ing : (1) Is it a fact that Mr. Sarat Chandra
Bose. the well-renowned lawyer of the Cfaleutta Bar, was imprisoned under
Reguistion TIT, and is it a fact that Sardar Vallabhbhal Patel was also
imprisoned under the same Regulation ¢

(b) TIs it a fact that Sardar Vallabhbhai Patel has been released owing
to the (‘ungress having rescinded the Civil Disobedience Movement and for
afloptmw the policy of running candidates for the ensuing Assembly
election ?

(¢) Ts it a fact that Mr. Sarat Chandra Bose is still being detained ¢
Do Government propose to release him forthwith for the same reasons
for which Sardar Vallabhbhai Patel has now been released 1

The Honourable 8ir Henry Oraik : (a) The answer to the first
part of the question i8 in the affirmative. Mr. Patel was dotained
under the provisions of the Bombay Regulation XXV of 1827.
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(b) Mr. Patel was released because the Government ‘of Bombay
and the Government of India were satisfied that hls detention was no
longer necessary in the public interest. v

(¢) Mr. Sarat Chandra Bose is detained as a State Prisoner, for
reasons not connected with the civil disebedience mov:ement, and the
restrictions on him will be maintained so long as this is necessary in
the public interest.

Mr. Bhuput 8ing : May I know what are the reasons other than
the Civil Disobedience Movement for detaining Mr. Bose ?

The Honourable 8ir Henry Oraik : Because thére were strong

grounds for considering that he was deeply involved in the terrorist
movement.

- Mr. K. 0. Neogy : Is it a fact that Mr. Bose made repeated re-
presentations to the Government of India to be allowed to know the

ground on which the Government had determined to detain him under
Regulation III ¢

The Honourable 8ir Henry Craik : Yes, Sir. That was the sub-
jeet of question and answer in this House some little time ago. The
Honourable Sir Harry Haig answered a number of questions on that
point. Mr. Bose did make representations,

Mr. K. C. Neogy : With what results ?
The Honourable Sir Henry Craik : The result was negative.

Mr. K. C. Neogy : Is it also a fact that Mr. Bose expressed a desire
to be placed before a regular Court of law for trial if there were any
specific charges against him ?

The Honourable 8ir Henry Craik : I must have notice.

. Mr. K O. Neogy : Is it a fact that the materials under which Gov-

ernment took action against Mr. Bose were at a particular time placed
before the Advocate General of Bengal for his opinion as to whether
there were sufficient grounds for any action ¢

The Honourable 8ir Henry Oraik : I cannot say whether they were
placed before the Advocate General of Bengal. But certainly they were
placed before two Judges, who came to the conclusion that, in the in-
terests of internal order, the internment of Mr. Bose was justified.

Mr. K. C. Neogy : Will the Honourable Member make inquiries and
find out whether it 1 not a fact that the Advocate Genéral of Bengal
was consulted in the matter and that his opinion was that there was no
evidence against Mr. Bose to justify the action of Government ¢

The Honourable 8ir Henry Oraik : 1 will look that up. I cannot
say off-hand.

Mr. 8. C. Mitra : Is the Honourable Member in a position to give
this House some idea about the charges that were brought against Mr.
Bose and that were placed: before two Judges *

The Honourable 8ir Henry Craik : No, Sir. I am not'in a position
to:do that.

. Mr K., 0. Neogy : Were those jndges the Judges of the ngh Court
or do they oceupy a lower status 1 -
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The Honourable -8ir Henry Oraik : Distriet and Sessions Judges.

Mr. K. O. Neogy : Are Government prepéred to place on the table
the periodical reports about Mr. Bose which are required to be sub-
mitted under Regulation 1II?

The Honourable 8ir Henry Craik : No, Sir. These reports are not
published.

Mr. K. 0. Neogy : Are Government at any rate prepared to make
a statement giving the substance of these reports in so far as they relate
to the conduct of Mr. Bose while in detention ‘? '

The Honourable Bir Henry Oraik : If the Honourable Member will
put down a question on that point, I will see.

Mr. K. C. Neogy : Will the Honourable Member take this as notice ¥

The Honourable 8ir Henry Oraik : I think you had better give
me formal notice.

Mr. 8. 0. Mitra : Will the Honourable Member tell this House if
there is any truth in the statement that has been published in the Press
today that the only evidence against Mr. Bose is that some of the money
he gave freely for charitable and political objects found its way in other
hands and was used for purposes.other than pure charity ¢

The Honourahle 8ir Henry Craik : No, Sir. Therc was certainly a
great deal more evidence than that.

Mr. Gaya Prasad 8ingh : What objection there is in informing
Mr. Bose of the charges which are against him ?

The Honourable 8ir Henry Craik : That point was gone into at
some length by way of question and answer in the time of my pre-
decessor, and he made it clear that it was not usual to give persons’
whom it is proposed to intern a statement of the ¢harges against them
and he said that that was an essentiz] part of the procedure.

~ Mr. Gaya Prasad 8ingh : Is it fair on the part of Government to
imprison a man without trial and then to malign him before the world
by asserting that he has got complicity in terrorist activities without
informing him of the charges and giving him an opportunity to rebut
them if possible ?

The Honourable B8ir Henry Craik : The Honourable Member is
asking me for an expression of opinion as to whether that proecedure
is fair. T do not think T can very well pronounce an opinion or am
called upon to answer that. That is the ordinary procedure inherent
in the use of the internment method of dealing with these people.

Mr. K. C. Neogy : Have any of the restrictive conditions imposed
on Mr. Bose in connection with his detention been relaxed since his
transfer to Kurseong ? :

The Honourable 8ir Hemry Craik : He is living, I understand, in his
own house and he is allowed to move within certain limits.

Mr. K. C. Neogy : Do I take it then that, in the opinion, of the. Gov-
ernment, a relaxation has been justified in the restrictive conditions ¢

The Honourable 8ir Henry Oraik : I understand that he was allow-
ed to move to Kurseong to his own house largely on grounds of health.
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Mr K. C. Neogy : But the Honourable Member just now stated that
with regard to his movements he enjoys certam Q..,grged:]ihxgrgy:

.. 'The Bomouvable Sir Henry Oraik : He is allowed to mowve about
within certain specified limits.

Mr. X. 0. Neogy : In that case, am I justified in drawing the con-
clusion that, in the opinion of Government, this relaxation was justi-
fled ?

YThe Honourable 8ir Henry Oraik : 1 do not reslly quite understand
what the Honourable Member means. So far as T know, we have no
‘eopplaints that the greater relaxation has been abused in any way.

Mr. K. . Neogy : May I take it then that whatever relaxations
may have been given, the Government are satisfied that there is no
da.nger in granting those relaxations.

The Honourable 8ir Henry Craik : If Government thought that
there was any danger in granting these relaxations, they would remove
them. As T say, I see no reason to think that the relaxations have been
abused in any way.

1 Mr. 8. C. Mitra : Will Government. now reconsider his case in view
of the fact that Mr. Subhas Chandra Bose is now in Europe and is not
likely to come back soon to associate with his brother, the main charge
against Mr. Sarat Chandra Bose is, perhaps, that he is an associate of
his brother ?

The Honourable 8ir Henry Craik : The case of Mr. Sarat Chandra
Bose was very recently most fully considered in consultation with the
Government of Bengal. 1 am afraid, I cannot promise any further re-
oconsideration at present. The Bengal Government’s considered opinion
waa received only a few days ago.

Mr. K. C. Neogy : Do I take it that the Bengal Government have
anything to do in this particular matter ?

The Honourable 8ir Henry Craik : Certainly.

Mz. K. C. Neogy : The Honourable Member must, T am afruid, read
Regulation IIT before he gives this answer.

The Honourable 8ir Henry Oraik : The responsibility is the Gov-
ernment of India’s.

Mr. Gaya Prasad Bingh : Under Regulation ITI ¢t

The Honourable S8ir Henry Oraik : Naturally we consulted the
Bengal Government.

Mr. K. C. Neogy : In what matter does the Government of Bengal
come in at all in connection with this question ¢

The Honourable 8ir Henry Craik : It is obvious that Mr. Bose is
an inhabitant of Bengal, and the terrorist movement, with which ke is
alleged to be connected is prevalent in Bengal, and surely the Govern-
ment of Bengal is most deeply interested.

?;.. . C. Neogy : May 1 infer from the answer of the Hbnourable
Member 1 at the overnment of India have not applied their mind to
thiy pavsicular case, but that they blindly followed: what the G-ovemmcnt
of Bemgal decided ¢
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The Iqlou‘a}ble Sir Henry Orafk : Certainly not.

Mr. Gaye. Pragad Singh ; Will Government please state the section
in Regulatlon TTI of 1818 which gives to the Local Governmerit a’ hand
in the matter of determination of this question of detention or release ?

The Honoursble 8ir Hemry Orajk : Will the Honourable Member
show me any section in Regulatlon III which prohibits the Government
of India from consulting the Local Government or any other agency
of its own ¢

Mr. Gaya Prasad 8ingh : The Honourable Member says that
Mr. Bose has been detained under Regulation IIl. Will Government
kindly state under what section of that Regulation the Local Govern.
ment has a hand in the matter of the determination of the question of
detention of the person !

The Honourable 8ir Henry Craik : As 1 heve said, the Government
of India are perfectly entitled to consult, and, in fact, they would be
failing in this du'y if they did not consult the Local Government.

Mr. Gaye Prasad 8ingh : Under what section !

The Homourable Sir Henry Oraik : Under the section of common

sense,

TiME LimiT FOR A GAZETTED OFFICER TO REMAIN AT ONE STATION,

268. *Kumar Gupteshwar Prasad Bingh : Will the Honourable the
Home Member be pleased to state whether there is any time limit for a
gazetted officer to remain at one station ?

The Honourable 8ir Henry Craik : T have no information whether
any time limit is in force in the various provinces, other than that which
was given in reply to Mr. Jagan Nath Aggarwal’s question No. 648 (b),
on the 5th September, 1933.

CONCESSIONS GIVEN TO THE ARMY HEADQUARTERS STAFF.

269. *Kumar Gupteshwar Prasad 8ingh: (¢) Will Government
please state whether there is any difference between a Government servant
working in the Army Headquarters and one working in the Government
of India Secretariat ¢ If so, what is the difference ?

(b) If there is no difference, will Government kindly state why Gov-
ernment servants in the Army Headquarters are entitled to—
(¢) free train service between Simla and Summer Hill ;
(14) free medical service for the staff and family ;
(11%) free services of an eye specialist ; and
(¢v) free dental services !
(¢) Are Government prepared to consider and allow the same con-
cessions of their staff in the Civil Seeretariat ¢ T1f not, why not ?

The Honourable 8ir Henry Oraik : (a) Yes, there are dnfferences
in pay, leave terms and location of headquarters.

(b) and (c). Do not arise. I may however point out as regards
item (¥¥) in clause (b) that all Government servants at Army IIead-
quarters are not entitled to the free mervices of an eye specialist as
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matter of right but only when the services®of: such: -4 -specialist are
available in Simla and no extra expenditure is. caused to Government.
As regards item (4v), the civilian staff of Army Headquarters 18 not
entitled to free dental treatment.

RELEASE OF CIvIL DIéOBnbrﬁﬁcx‘ PmsOﬂnd

273. *Mr. Bhuput 8ing : (¢) Will Government be pleased to state
the reasons why Civil Disobedience prisoners have not yet been released
in spite of the withdrawal of civil disobedience %

(b) What was the total number of such prisoners on thc, 1st July,
1934, in each province of India ¢

(¢) What are the reasons for the delay ¢ When are all the pmsonm
expected to be released ?

(d) Will Government be pleased to state the reasons for examining
the individual cases of Civil Disobedience prisoners in detail when they
have bezu convicted of Civil Disobedience by the trying magistrates ¢

(¢) What time was taken by Government in releasing. the prisoners
after the Irwin-Gandhi Paet ¢

The Honourable 8ir Henry Craik : (a), (¢) and (d). I would re-
fer the Honourable Member to the last part of the communiqué issued
by the Government of India on the 6th June, which states the policy
which is being followed in this matter, and to which I have nothing to
add.

(b) T lay a statement on the table.

(e) This does not arise, as the circumstances were wholly different.

Total number of convicted persons (under ordinary law and Provincial and Central Acts
which replaced Ordinance X of 1932) undergoing imprisonment at the end of June 1934,

Province. No.
Madras .. .. . .. .. .. 12
Bombay .. .. . . . . .. 410
Bengal .. .. .. . .. .. .. 164
United Provinces .. . . . .. . 33
Punjab .. .. . .. .. .. .. 13
Bihar and Orissa .. .. .. .. .. 56
Central Provinces .. .. .. .. .o .. Nil.
Assam .. .. .. .. .. .. .. 10
Nortl:.West Frontier Province .. .. e .. 48
Delhi .. . .. e e .. .. 1
Ajmer-Merwara .. . . e .. . .. * Nil.

" Total 747
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.Mr. Lalochand Navalrai : May I know if the commumque shows
that all the persons have been released 1

The Honourable 8ir Henry Oraik : No, Sir, it does not say so.

Mr. Lalchand Navalrai : Will the Honourable Member say how
many have been released and how many not released ?

Mr, President (The Honourable Sir Shanmukham Chetty) : That is
given in the answer to part (b). The Honourable Member cannot re-
peat questions which have been already answered.

Mr. Lalchand Navalrai: I put the question as no definite reply
was made. /
" HoME DEPARTMENT RESOLUTION REGARDING COMMUNAL REPRESENTATION IN
SERVICES.

282, *Rai Bahadur Sukhraj Roy : («) Will Government be pleased
to state what the immediate necessity, if any, was of issuing the Home
Department Resolution regarding the representation in public services of
minorities and of Muslims in particular 7

(b Why was not this House consulted before issuing the Resolu-
tion ¢

(c) What was the necessity of introducing other :ninorities when the
question was of improving the position of Muslims only ¢

(d) Why has not the Sikh community been mentioned among the
minorities in the Resolution {

(e) What is the present percentage of Hindus in Railways, Posts and
Telegraphs and Indian Civil Service as compared with their popula-
tion ¢

The Honourable 8ir Henry Oraik : (a) I invite attention to the
terms of ihe Resolution itself and to the reply given; by me to Mr.
Lalchand Navalrai’s starred question No. 244.

(6) The House has been aware, for some considerable time, that
the Government had this matter under consideration and were endea-
vouring to reach conclusions as early as possible.

{¢) I would refer the Honourable Member to paragraphs 1 and 2
of the Resolution.

(d) As stated in paragraph 4 of the Resolution, Government con-
sidered the position of minorities, other than those to which special re-
ference is made, and were satisfied that the new rules would provide for
them, as at present, a reasonable degree of representation in the ser-
vices.

(e) Accordmg‘ to the last census, the populatlon of Hindus in
British India is about 65 per cent. Their percentage in the Indian Civil
Service to the total number of Indians, excluding those who hold listed
posts, is 68 and to the total cadre about 23.

On the Railways to which the new rules Apply, t.e., all Class I Ratlways
except the Burma Railway, the Jodhpur Railway a.nd the Nizam’s State
Railway, the percentage of Hindus to the total subordmate Indian staff,
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(exeluding imferior servants and labourers), was on the 31st December,
1982, 67.9. 1In the gazetted ranks the percentage of Hindus to the' totat
number of [ndians, is 60.8, )

~ In the Posts and Telegraphs Department, the percentage of Mindus
to the total Indian staff, excluding infevior sarvapts, is 69.5. =

RECRUITMENT OF ORIYAS IN THE GOVERNMENT OF INDIA OFFicES,

284 *Mr. Sitakanta Mahapatre : (d) Are Government. aware that iy
the whole of the Government of India Secretariat there is no Oriya in
service ! ' S

(b) 1s 1t a faet that in all the Attached and the Subordinaic Offices
of the Government of India located in the Headquarters at Delhi and -
Simila, ‘there are no Oriyas in service ¢ If so, do Government propose
to issue instructions to the Pulblic Service Commission to recruit Oriyas
for the offices of the Government of India Headquarters, including the
Secretariat Departments ¢ If not, why not ¢

The Honourable Sir Henry Oraik : (¢) and (b). As has been ex-
plained on several occasions in this House, the Government of India
have not undertaken to secure representation for provineces, either
generally or in terms of particular communities. Candidates from Orissa
have equal opportunities with those from other provinces and it is not
proposed to take any special action in the matter. 1 have no linforma-
tion whether there are any Oriyas in the Government of India ofsés at
the headquarters and I do not think any useful purpose would be served
by collecting the information in view of what I have just stated.

)

EMPLOYMENT OF THE SoNs AND WARDS OF THE EMPLOYEES OF THE
GOVERNMENT OF INDIA IN THE PROVINCES,

288. *Mr. M. Maswood Ahmad : (¢) Are Government aware that
the sons and wards of the employees of the Central Government at head-
quarters find it very difficult to get employment in the provinces from
whieh thev come., and also experienee similar difficultics in securing
admissions to medieal, engineering and other technical institutions *

(b) Do GGovernment propose to address the Local Governments and Ad-
ministrations to look after the interests of the sons and wards of the
employees of the Central Government properly by reservation of a certain
namber of seats for them in educational institutions and vacancics in all
services upder the control of the Local Governments ?

The Honourable 8ir Henry Craik : () and (b). (i) A representa-
tion, as regards the difficulties of securing employment in the provinces,
was made by the Imperial Secretariat Association in 1933 and formed
the basis of a request that a percentage of ministerial appointments, in
the Govermment of India Secretariat, should be reserved for the
children and dependents of the members of that Association. - The
Government of India were unable to accede to this request,arid, as re-
cruitment to the provincial services is entirely a matter for the Local
Governments, they are not in a position to interfere with their discre-
tion and are not prepared to suggest to them that any special reserva-
tion should be made. ' ' '
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- '(#) The Government of India are not awate of any special diffoul-
ties in securing admission to Medical and Engineering institutions.
Put any difficulties that may arise ate not confined to the sons and de.
petrdents of Government servants but are felt by all classes resident in
a province or minor administration which does not itself provide these
special educational facilities. Arrangements have been made for the
admission of a few selected students, from centrally administered areas.-
into the King Edward Medical College, Lahore, and the Thomason Civil
Engineering College, Roorkee, and the sons of Government servants are
eligible together with other students for these vacancies. Such selected
students are required to pay only the ordinary fee payable by local stu-
dents in these colleges, and the balance of the cost of training charged
by the provincial Government is met from central revenues.

Cows sHOT BY MR. WAUGH, HONORARY MAGISTRATE AND CHAIRMAN
OF THE SHAHDARA NOTIFIED AREA COMMITTEE,

~289. *Mr. Bhuput 8ing : (¢) Will Government be pleased to state
whether they are aware that Mr. Waugh, the Honorary Magistrate and
Chairman of the Shahdara Notified Area Committee, shct 12 cows and
bullocks tecently near Shahdara * If so, are Government prepared to
wake an enquiry as to why this was done ?
() Are Government aware of the strong feeling of Hindus of Delhi,
as voiced at a public meeting held in the Agad Park uuder the auspices
of tho Hindu Youngmen’s Association on the 14th July, 1934 7

(¢) Do Government propose to ask the Commissioner of Delhi to tuke
disciplinary action against the offender for offending the religious
susceptibilities of the Hindus ? If not, why not ¢

. The Honourable 8ir Henry Oraik : (¢) and (¢). I would refer the
Honourable Member to the reply given on the 3ist July, to Pandit
Satyeudra Nath Sen’s question No. 311, on this subject.

{b) Yes.

APPOINTMENT OF BENGAL MUSLIMS TO POSTS UNDER THE GOVERNMENT OF
INDIA OoUTSIDE BENGAL.

201. *Haji Ohaudhury Mubammad Ismail Khan : (a) Are Govern-
ment aware that there is a strong feeling amongst the Bengal Muslims
that, in the matter of recruitment to the vacant posts under the Gov-
ernment of India outside Bengal, due publicity is never given by
means of advertisement of such vacancies in newspapers ! If not, do
they propose to enquire into the matter and remedy the grievances of
the Bengal Muslims ?

(b) Are Government aware that there is a strong feeling amongst
the Bengal educated Muslims that Government of India Headquarters
being far away from Bengal, all vacancies under the Government of
India are filled by the Muslims of those provinces contiguous to the
Government of India Headquarters ?

¢te) Do Government propose to remove the aforesaid ‘grievances
of ‘the Bengal Muslims by fixing a quota of percentage for the reeruit-
ment of educated Bengal Muslims ? If not, why not !
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(d) Are -Government -aware that amongst the:edudated Muslims
of Bengal there is a greater percentage of unemployment than amongst
the educated Muslims of other provinces ? If not, do they propose to
enquire into the matter through the Heads of Universities in Bengal !
If not, why not ¢

(e) Do Goverument propose to take steps to give publicity to the
vacancies reserved for Muslims under the Government of India,
according to the recent Home Department Resolution, through the
Heads of Universities in Bengal so that Bengal Muslims may also apply
for such vacancies ¥ If not, why not?

The Honourable 8ir Henry Oraik : (¢) A list of -newspapers, . in
which advertisements regarding competitive examinations and the posts
to which recruitment is made by selection are issued ffom time to time
by the Public Service Commission, was laid on the table of the House
in reply to Mr. Jagan Nath Aggarwal’s starred question No. 362, on the
16th September, 1931. The list in¢ludes a leading Bengal paper, the
Statesman. In addition to advertising in the leading newspapers, pub-
licity is given to all recruitment by open selection through the Public Ser-
vice Commission by forwarding a copy of the advertisement in each case to
all Universities as well as to the leading Libraries and YM.C.A.’s in
India. Full information regarding examinations held by the Commis-
sion is also published in the Gazette of India and a copy of the notice
relating to each examination is forwarded to the Associated Press of
India and the Free Press of India. Further, copies of rules, regulations,
ete., relating to each examination are forwarded to the Registrars of
all Universities and to the leading Libraries. Government do not con-
sider that anything more is required,

() and (c¢). Government have not undertaken to secure repre-
sentation for Provinces, either generally or in terms of particular com-
munities. Muslim candidates from Bengal have equal chances, with those
from other provinces, of securing employment in the services, and it would

be contrary to Government policy to take any special action in regard to
them.

(d) In view of the position as stated in reply to. parts (a) to (e),
Government see no need to take the action suggested.

(¢) Does not arise in view of the reply. given to part (a).

Mr. Lalchand Navalrai : Are' these posts reserved for Muslims to
be secured through the Public Service Commission or only by selection
or by favour ?

The Honourable Sir Henry Oraik : 1 would refer the Honourable
Member to the terms of the Resolution.

Mr. 8. C. Mitra : Is it not a fact that the Muslims of Bengal, who
form more than 40 per cent. of the total Muslim population, do not.
get even a mmety of the percentage which is reserved for Muslim
representation in the services ?

The Honourable 8ir Henry Craik : I cannot «ay off- hand.

-8ir Abdur Rahim : Will  the Honourable Member be able to
inform us as to how many Muslims from, Bengal are employed 'in ‘the
Secretariat here ¥ Will there be even half & dozen !



PR QUESTIONS AND ANSWERS. 885

. The Honourable 8ir Henry Oraik : I.am &frald, I must have notice.
Sir Abdur Rahim : There is only onc.

Mr. 8. C. Mitra : Will the Honourable Member explain what is
the purpose of reserving seats for Muslims if 40 per cent. of the Muslims
are deprived of their due share or of any reasonable share in the reserved
geats for Muslims ?

The Honourable 8ir Henry Craik : They are not deprived of then'
share. They have exactly the same opportunities of competing for that
share as the Muslims of any other Province.

Mr. 8. C. Mitra : But is it not a fact that they are not getting it

The Honomble 8ir Henry Craik : I can not say whether they are
getting a share in proportion to their population strength, but the
opportunities are there, and, us I have stated, it is not the policy of
Government, and never has been the policy, to reserve any particular
percentage of places in the services for any particular Province, either
by communities or otherwise.

Mr. 8 C. Mitra : Will the Honourable Member then explain, if
there nre opportunities for Muslims and Anglo-Indians to competc for
any service in India, what is the purpose of reserving a particular per-
centage for these minorities  And will he kindly say, following that
prineiple of reserving a certain percentage, why the Muslims of Bengal
are deprived of their share, from the reserved posts in gervices ?

The Honourable 8ir Henry Oraik : The objeet of reserving for
particular minorities is to carry out what T stated as the policy of
Government, to ensure that there should not be an undue preponderance
of any one community in any service.

8ir Abdur Rahim : Is the Honourable Member aware that the
number of Muslin graduates in Bengal is at least as large as in any
other Province ! .

The Honourable Sir Henry Craik : T will take the Honourable
Member’s word for it.

8ir Atdur Rahim : Will the Honourable Member kindly look into
the matter and ascertain if the Muslims of Bengal do get a ‘fair chance
of entering the Secretariat and the Central services of the Government
of India ¢

The Honourable 8ir Henry Craik : That is covered by the reply,
I have already given, that full publicity is given to these vacancies in
the Government of India, and that the Muslims of Bengal have the
same opportunities to compete for them as the Muslims of other Pro-
vineces. 1 will, however, ascertain, if the Honourable Member would
like me to, ho“ many Bengali Muslims are actually employed in the
Government of India Secretariat.

S8ir Abdur Rahim : If the Honourable Member finds that there isx a
very serious disparity, will he make partlcular inquiries as, to the reason
which has brought it about ? -

The Honourable 8ir Henry Oraik : If I can see any posslble remedy,
I shall certainly examine it.
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Mr. Gaya Presad Simgh : Is it not & faet that thé Hindus of Bihar
and Orissa are also deprived of their share in the Government. services
in._ the Secretariat and elsewhere }

Mr. Lalchand NavalMei : T want a definite reply t6 the qaestion [
put. The Honourable Member refers me to the Resolution itself. I
have read the Resolution, and I do not find any light thrown on this
question from it. Therefore, I am going to repeat my Qquestion, and I
want a direct reply. The question is : whether these reserved seats have
to be given to the Muhammadans, for whom they are reserved, by com-
petitive examination through the Public Service Commission or not.

The Honourable 8ir Henry Oraik : I really do not exactly understand
the question. I am not prepared to pronounce here in this Assembly
anything that will amplify, still less modify, the terms of the Resolution.

ENQUIRY INTO THE ADMINISTRATION OF THE AJMER MuNicipaL COMMITTEE.

329. *Mr. Muhammad Muazzam Sahib Babadur : (a) Is it a faet
that a Comnittee was appointed towards the end of 1933, by the Honourable
the Chief Commissioner, Ajmer-Mecrwara, to enquire into the adminis-
tration of the Ajmer Municipal Committee %

(h) Is it a fact that this Committee examined witnesses in the open
Court as well as #n camera !

(¢) Is it a fact that this Committee recorded evidence against the con-
duct of some of the members of the Municipal Committee but gave no
opportunity to these members to explain the allegations made against
them ?

(d) Has the attention of Government been invited to the report of
this Enquiry Committee published in the Statesman of the 16th May,
1934 ¢

(e¢) 1s it a fact that this report was submitted to the Local Govern-
ment without the Municipality or its individual members being called
upon to explain the allegations against them ?

(f) Is it a fact that, after submission of the Report to the Loeal
Government, the Honourable the Chief Commissioner called upon the
Municipal Committee to furnish their explanation in regard to the
allegations contained in the Enquiry Committee’s Report ¢

(g) Has the attention of Government been drawn to the explanation

given by the Municipal Committee published in the Statesman of the
16th June, 1934 ?

Mr. H A F. Metcalfe : With your permission, Sir, I will answer
questions Nos. 329, 330, 331, 332 and 333 together. The information asked
for on certain points has been called for and replies will be given to the
House in due course.

ENQUIRY INTO THE ADMINISTRATION OF THE AJMER MunicipaL CoMMITTEE.

+330. *Mr. Muhammad Muazzam Sahib Bahadur : (a)'_Ii it a fadt
that the chief defects found by the Committée appointed by the Chief
Commissioner of Ajmer-Merwara in the adminfstration of the Ajmer

tFor enswer to this question, see answer to question No. 329,
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Municipal Committee relate to- the Public Works, Water Works and
Public ‘Health Departments and that these Departments had alwams been
ptaced by the Muni¢ipal Committee under the direct supervision of
Government experts, v1z,, the Civil Surgeon or Additional Civil Surgeon
as Convener of Public Health Department and the Executive Engineer,
@overnment Public Werks: Department as Convener of Municipal PPublic
Works Department ¢

«0) Is it & fact that no warning, advice, dlrectlon or guidance was
given to the Municipal Committee with regard to gencral mala(hmmstratlon,
ete., prior to the appointment of the Enquiry (ommltt:ee ?

(¢) Is it a fact that the Municipality submitted -6 . Gbvernment
several years ago a Sanitation Scherae preparéd by well-known' Lucknow:
Engineers for the improvement of Public Health and Water Supply, ‘and’
also applied for the requisite loan from Government to carry: out - the'
scheme, and that the seheme and the question of loan are still under the
cons.deratmn of ‘Government ? o

{d) Is it a fact thut Ajmer Munieipality have maintained (inancial
stability and prodyced: a. substantially surplus budget and -have also
effected several, 1mprovements, e.g., the introduetion of’ eleetrleity, exten..
sion of primary education,’ mcrease in- grants-m-axd to hospltuals, anﬁw
dispensaries 1

(e) Is it not a fact that almost all the defects pointed out by the
Engniry Committee had been in existence for a very long time-and -that
the present Committee during their term of ‘office made earnest efforts hy.
taking action themselves wherever possible, or drawing .the. attention. ‘of.
1h( Loc(ul Gov ernment through submlssmn of schemes ? )

() Is'it & fact that some of these defeéts have been more “or less
removed by the present’ Committee, particularly those relating to objee-
tions by Government Aud]torq who now (-rufv subqtantml improve-
ment ?

Enqmat m'ro 'THE Anmmsm.vuon "OF THE. ATMER MUNICIPAL ! Comummn

“"$381. *Mr, Muhammad Muazzam. Sahib Bahadur: (a) Is it a fact
that at a public meeting held in September, 1933, a- request was made to.
Government to make enquiries into the \Iumclpal "administration and give
adviee and directions and net to punish the Municipality and the public 1

" (b) Has the attention of Government been drawn to the proceeduﬁs
of a public meeting published in the Statesman of the 26th June, 1
requestmg Government not to supersede the Ajmer Mumclpa] Commlttee ?

(c) Are Gov ernment. aware  that the tmqnmal general electlon to the
Ajmer Municipality will tnke lace early in December, 1934, and that the
public will thus sobn :lave d o ahee. oﬁ ‘voloing their zoal ﬁeliﬁgs i the
matter ?

EXQUIRY INTO THE ADMINISTRATION OF THE AIMER Municipat CoMMiTTEE.

1332.*Mr, Muhammad Muazzam 8ahib Bahadur : (q) Is it a fact
that the reply of the Municipal Committes t6 the reference made by the

t¥or answer to this question, sec answer fo question No. 329.
L245LAD B
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Chief Commissioner of Ajmer-Merwara in connection with the Report
of the Enquiry Committee appointed by him, was referred to the Chairman
of the Enquiry Committee, who, in eonsultation with the members of the
En(lluiry Committee, submitted a rejoinder to the Municipal Committee’s
reply

(b) Is it a fact that this procedure is not provided for in section 243

of the Ajmer Municipal Regulation, VI of 1925, under which the Enquiry
Committee was appoinied and further action is contemplated ¢

ENQUIRY INTO THE ADMINISTRATION OF THE AJMER MUNICIPAL COMMITTEE.

1333. *Mr. Muhammad Muazzam S8ahib Bahadur : Are Government
prepared to place on the table of this House all papers regarding the
affairs of the Ajmer Municipality, including the Enquiry Committee’s
Report and the rcply of the Ajmer Municipality §

ApmissioN oF MEpicAL GROUP STUDENTS OF THE DELHI UNIVERSITY IN
MebicaL COLLEGES IN INDIA.

334. *Mr. Mnhammad Muazzam S8ahib Bahadur : (a) Are Govern-
ment aware of the fact that the F. Sc. Medical Group students of the
Delhi University are not given admission to any Medical Colleges in India,
except two candidates from Delhi to the King Edward Medical College,
Lahore ¢ '

(b) If the admission is not open for the Delhi students, do Govern-
ment propose to take any steps to ensure admission of the Delhi F. Se.
Medical Group students to other colleges in India ?

(¢) If admission to the Medical Colleges in India is not made open
to the Delhi students, do Government propose to abolish the Medical Group
of the Delhi University ¢

(d) Are Government aware of the fact that the Selection Board held at
Delhi for interviewing these students, have not interviewed all ¢

(e) Will Government please state the reasons why the students,
who passed the F. Sc. (Medical Group) examination of the Delhi Uni-

versity; are not permitted to appear at the test examination for admission
to the Lucknow Medical College

Mr. G. 8. Bajpai : I would invite the Honourable Member’s atten-
tion to the answer given to Mr. Gaya Prasad Singh’s question No. 248
on the 30th.July.

‘ApmissioN oF MebpicaL Grour STUDENTS OF THE DELHI UNIVERSITY IN
' - MepicaL CoLLEGES IN INDIA.

335, *Mr. Muhammad Muazzam 8ahib Bahadur : (¢) Do Government
propose to take steps to open admission for Delhi University students,
who passed F.Se. (Medical Group) to other Medical Colleges in India,
such us at Bombay, Caleutta, Madras, Patna, Lucknow, ete.? If so,
when ? .

(b). Do Government propose opening one Medical College at Delhi ?
tFor unswer to this question, see answer to question No. 329.
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Mr. G, 8. Bajpai : (¢) The Honourable Member is referred to the
answer given to Mr. Gaya Prasad Singh’s question No. 248 on the 30th
July, 1934.. The matter is under consideration. ) o

() No.

CONSTRUCTION OF A CINEMA HALL ADJACENT TO THE CENTRAL BapTIST
CHURCH, CHANDNI CHOWK, DELHI.

336. *Kunwar Hajee Ismail Ali Khan : (a¢) Is it a fact that the Delhi
Municipal Committee sanctioned the construction of a Cinema Hall adja-
cent to the Central Baptist Church, Chandni Chowk, Delhi ?

. (b) Is it a fact that the Christians of Delhi approached the Deputy
Commissioner and prayed that a license to this Cinema may kindly not be
granted, as it will hurt the feelings of all the Christians of Delhi as well
as of those outside Delhi ¢

(¢) Is it a fact that a license has been granted to the said Cinems ?

(d) Is it a fact that after the above deputation, the Indian Christians
of Delhi approached the Chief Commissioner of Delhi Province and prayed
that the said license may not be granted ?

(e) What action has been taken in the matter by the authorities ?

(f) Are Government aware that the existence of a cinema in close
proximity of a worshipping place is considered highly objectionable by the
public and there is a danger of the breach of peace ?

(¢9) Are cinemas permissible to be made side by side with the places

of worship ¢ e a1

The Honourable 8ir Henry Oraik : (a) and (¢). Yes. 7

1b) A deputation, composed of a section of the Baptist community in
Delhi, asked the Deputy Commissioner to refuse a license to the cinema.

(@) There is no record of such a petition having been made.
. (e¢) and (f). No action has been taken in the matter. The Church
in question is situated in the Chandni Chowk, which is a congested area,
where all kinds of buildings are quite close to one another. Government
do not consider that there is any danger of a breach of the peace.

(9) The Delhi Municipal Committee have power, under section 123
of the Punjab Municipal Act, 1911, to stop the use of a building as a
cinema, if it is a nuisance to the neighbourhood.

" Mr. B. Das : Is it not a fact that the Secretary of the Delhi Munici-
pality is a Christian, and that he ought to look after the interests of
Indian Christians ¢

The Honourable 8ir Henry Craik : I am not aware whether he is a
Christian or not.

PORT OF SKINS OF NEWLY BORN LamBs aND K1ps,

337. *Khan Bahadur Haji Wajihuddin : (¢) Are Government aware
that there is a great demand in foreign countries of skins of newly born
lambs and kids ¢

L245LAD 2
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(b) Are Government hwaré that with a view to get much ‘highela Prices
f’rom Yorsign countries, the previous practice of glaughtering newly born
lambs and kids has recently been started in India ¥ If so, do Government
propose to consider the advisability of stopping the practlce L

(¢) Will Government be pleased to state the name of the country and
the. guantity, respectively, which imported such skins from India each year
during the last five years ?

... The Honourable 8ir Joseph. Bhere : (@) to (c). Information has
Be('n called for and will be laid on the table in due course,

COMMERCIAL BULLETIN BROADCASTED FROM BOMBAY.

838 *Rao Bahadur 8. L. Patil : (o) Is it a fact that the broadecast
of market reports from the Bombay Radio Station are stopped fromi the
st July, 1934 ¢ 1f so. What are the reasons for this action ?

(D) Are Government aware that the Morning Commercial Bulletin
Broadeasted from Bombay “was greatly appreeiated by the commercial
eommunity in India and that the number of radio sets has been imcreasing
day by day for this reason '%:

(¢) 1f the reply to part (b) be in the affirmative, do Government pro-
pose to iestore the' commercial bulletin on the programme !

~The Honourable 8ir Frank Noyoe: (a) No. The speeial  carly
mor ning trantmission -of commercial news has been discontinued and. the
transmission at 8 P.M. has been combined with the news bulletin at 9 p.u.
in accordanee with the orders of the Government of India, who decided
that this activity of the broadcasting stations should be reduced by gradual
stages.

(b} Government understand that o small pmpm‘an of the owners
of wireless reoenlng sets, who belonged to the commercial community,
appr(*mﬂ’(ed this ser’ vice, but the} have no %)7 ecise mformation as to Wh\‘th"l
‘the' rivimber "6f sets in ‘uge inere ased on this account.

(e) ‘f'lne oommercm] ‘bulletin is being actiifilly broadeast’ vnth the
evenihg pro«rr.nnma Gmernmmt do not propose- to restore the morning
bulletm;

+ Mr. Inlchand Nw‘alrai Do Govemment pmpose to extend 1ms
broadcaqtmgz to Karachi ¢ =

* fhe Honourdble Bir rrank Noyce 'T hardly think that' arises out
of thi® question, Sir. -

. Mx. Gaya Prasad Smgh Wxth reference to part (@) of the uogtnon
do’ 1" vmderstand the Fononrablp Member fo say that broade stmv of
market Feports has not been discontinued ¢

.- The “Honcurable 8ir Frank Noyce : Yes : I did sav that

RuLEs FOr COMMISSIONS IN THE ARMY IN INDIA RESERVE OF Orntmas

339. *Birdar. Harbans 8ingh Brar : Will Government please state
if. the rules for ‘commissions in the Army in Tndia Réserve of Officers have
bgen framed 1. If wo, when are they hkoly to e published 1

- Lieut.-Oolonel A. F, R. Lumby : Yes‘ .The .draft rules are nnder
examination by the Secretary of State and will be published; a8 soon as
possible, after the receipt of his approval to them.
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RuLES REGARDING THE GRANT 0F HONORARY RANKS IN THE ARMY- IN. INDIA.

340. *8irdar Harbans 8ingh Brar : Will Government please statq
the rules regarding the grant of honorary ranks in the Army i India,
whether to soldiers or to civilians ?

Lieut.-Colonel A. F. R. Lumby : - The mtormatlon is being eollcoted
and will be laid on the table at an early date.

INDIAN MEDICAL SERVICE OFFICERS SERVING IN THE ARMY AND IN THE CIVIL
DEPARTMEMS

r

341 "Sn‘da.r Rarbanl Bingh. Bm Wlll Government pleaae state
the number of Indian Medical Service officers serving in the Army and tha
number of those deputed to the civil departments ¢

Lieut.-Colonel A. F. R. Lumby : On the 1st July, 1934, theré were
537 Indian Medical Service ofﬁcers in mlhtary and 294 in civil, employ.: -

w

EuropPEANS AND INDIANS m THE INDIAN MebicAL Si:nvtcE. Y

342, *Sirdar Harbans Smg‘h Brar : W;l.l Government please gtntﬂ
the mumber of Europeans and Indians in the Indian Medical Servige !
How many of them arc permanent and how many are _temporary among
each of these !

Lietut.-Colonel A. F, R. Lumby On the st Jul 193*, thc number
of Rritish and Indnn officers in the Indian” Médieal Qervrce wa%

British ., .. 389 all permanent. y
Indian 262 .ih‘elud‘itng.48'témpprm‘y.

EUROPEANS AND INDIANS IN THE INDIAN MEDICAL SERVICE.

343, *8irdar Harbans 8ingh Brar : Will Government pleasé sfate
the number of FEuropeans and Indians among the Indian Medical Service
officers serving in' the civil ‘departments ¥ ~How many among. them are
po"m anent and how many temporarv T

Mr. G. 8. Bn]pal There were, 994 nfﬁcors of ﬂle Indian’ Meédical
Service in civil employ on the 1st July, 1934, of whom 195 werp Brmﬂh
aud 99 Indians. All these officers hold pennanont commissions.

TEMPORARY INDIAN MEDICAL SERVICE OF FI(,ERS wuosp QLRVICE» HAVE BEEN

DISPENSED WITH. ’ .

344. *8irdar Harbans Singh Bray : Will Goverament please stste

the number of temporary Indian Med.lcal Service officers whose seryices

have been dispensed with during the last five years before the cxpiry of

their term of contract ¢ How many new. temporary oﬂieors were . tp-
cruited during the same period ? .

Lieut.-Colonel A. F. R. Lumby : Strictly spcaking the reply to {he
first part of the question is nsl, since the.period .of engagement of these
nﬂi(,e;s wag for.one yfar -ar for sug:h ess period es thewr seryices mi bt be
yequired, 1. presume, homever,,. t}mt +4he. i Honourghles Member, ,dpsires
ibfenm#ow 75 t0: this ARhAS, af - HaatsNETAMeR. Wil afore FoRDleting
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the maximum period for which their temporary engagements could be
renewed, 1.6, five years, or in the case of those in service on the 23rd
October, 1927, nine. years. If so, the answer is that, three were dispensed
with, for inefficiency, and six were retrenched, on financial grounds, In
the period in question, 27 resigned the service of their own accord and 42
were recruited,

APPOINTMENT OF TrRADE ComMmissiONERS, DEPUTY TRADE COMMISSIONERS
AND TRADE AGENTS.

345. *Sirdar Harbans 8ingh Brar : (a) Will Government please state
the names, qualifications, ete.,, of the persons who have been appointed
Trade Commissioners, Deputy Trade Commissioners and trade agents of
India in different countries ?

() How many new appointments are likely to be made during the
present or the next year, and for which countries {

The Honourable Sir Joseph Bhore : (¢) Sir Harry Lindsay,
K.CLE., C.B.E, 1.C.8,, is the Indian Trade Commissioner in London
and Mr. S. N. Gupta, 1.C.S,, is the Indian Trade Commissioner at
Hamburg. There is one post of Deputy Indian Trade Commissioner in
London only &nd the present incumbent is Mr. Y. N. Sukthankar, 1.C.S.

Information with regard to Trade Agents is being colleeted and will
be furnished to the House in due course.

(b) So far as can be seen at present, one new appointment will be
made early next year, namely, to the post of Indian Trade Commissioner
in Italy, for which a non-official Mr. Ahuja was selected on the recom-
mendation of the Public Service Commission in 1931. He lLas hitherto
been undergoing training in the Commercial Intelligence and Statisties
Department, Caleutta, and is now required to undergo further training
for four months in the Trade Department of the High Commissioner’s
cffice before proceeding to Italy.

' INDIANS SERVING IN THE OFFICES OF THE LEAGUE OF NATIONS.

346. *Sirdar Harbans Singh Brar : (¢) Will Government please state
the number of Indians serving in the offices of the League of Nations or its
affiliated organisations at Geneva and how many of them are () Hindus,
($8) Muslims, (4{) Europeans domiciled in India, (fv) Indian Christians,
(v) Sikhs, and (vi¢) Anglo-Indians ¢

(b) Do Government propose to press for more appointments for
Indians ?

. The Honourable 8ir Nripendra 8ircar : (a) The Honourable Member
is referred to my reply to part (b) of question No. 199, asiced by Lala
Rameshwar Prasad Bagla, on the 23rd July. It would appear from the
names of the six Indians in the permanent service of the League, that

five of them are Hindus and one a Parsee, but Government have no
official information on tha subject.

(b) Appcintments in the League Secretariat being novmally for
terns of seven, 2} or 28 years and appointments under the International
Labonr Office being normally for terms of 21 or 28 vears with an age
linit of 60, the Honourable Member will understand that the possihility
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for effective action in this matter is extremely limited. Government are
at pains to take such action as is possihle by causing India’s delegates to
the Assembly- to ventilate the matter as often and as strenuously as is

cousistent with tactical vonsiderations.

INDIANS AND EUROPEANS SERVING IN THE OFFICES OF THE TRADE
CoMMISSIONERS AND DEPUTY TRADE COMMISSIONERS.

347. *8irdar Harbans Singh Brar : Will Government please state
the number of Indians and Europeans serving in the offices of the Trade
Commissioners and Deputy Trade Commissioners ? '

The Honocurable Sir Joseph Bhore : A statement giving the informa-
tion asked for is laid on the table of the House. There is no separate
office of Neputy Trade Commissioner, hut there is one such post under
the Indian Trade Commissioner, London, which is held by an Indian.

Statement showing the number of Indians and Europeans serving in the Oflces of. the
Indian Trade Commissioners.

Numbero! | 'Number
Indians and cof
Office of Anglo- Europeans,
Indians. '
Indian Trade Commissioner, London 8 3
Indian Trade Commissioner, Hamburg .. . 1 3

BELECTION OF A MEMBER ON THE FUEL OIL COMMITTEE.

The Honourable 8ir James Grigg (Finance Member) : 8ir, the
motion which stands in my name is as follows :

‘‘ That thin Assembly do proceed to the eleetion, in such manner as may be
approved by the Honourable the President, of one Member of the Assembly to fill the
vacancy on the Fuel Oil Committee caused by the resignation from the Assembly of

Mr. E. 8. Millar.”’

No amount of paraphrasing on my part can make the object of the
motion clearer than it already is, and so I shall not waste time in trying
to do so. Sir, I move. ‘

Mr. President (The Honourable Sir Shanmukham Chetty) : The

question is :

‘¢ That thin Assembly do proceed to the election, in such manner as may be
approved by the Homourable the President, of one Member of the Assembly to flll the
vacancy on the Fuel Oil Committee caused by the resignation from the Assembly of
Mr, BE. 8. Millar.”’ . T )

The motion was adopted.

__Mr, Pregident (The Honourable Sir Shanmukham Chetty) : I may
inform Hononrable Members that for the purpose of election of a Mewmber
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to the Fuel 0l Committee the Assembly Office will be open to reccive
nominations upto 11 4M. on Monday, the 6th August, and that the elec
tion, if necessary, will be held as usual in  the Secretary’s Room on
Wednesday, the 8th August, 1934. The election will be conducted in
accorcéunee with the principle of proportional representation by means cf
the single transferable vote. =

.7 THE INDIAN IRON AND'STE®L DUTEHES BILL. -

Mr. President (The Homourable ‘Sir ‘Shanmu¥%ham Chetty) : The
Iouse will now resume consideration of the following motion ‘moved hy
the Honourahle Sir Joseph Bhore ‘on’the 31st July, 1934 : -

. ¢ That the Bill tp provide for the modification and continuance of the protection
afforded to he iton and steel industry in British India, and to impose an cxeise duty
for revenuc purposes upon certain steel be referred ‘to a Select Committee consisting
of 8ir Abdur Rahim, Mr. H. P.. Mody, Diwan Buhadur A. Ramaswani Mudaliar,
Mr. B. Das, Mr. 8. C. Sen, Lala Rameshwar Prasad Bagla, Mr. R. 8. Sarmu, Sir Hari
Bingh Gour, Mr. Bitakanta Mahapatra, Sir Léslie 'Hudson, Mr. Mubhammud Yamin
Khau, Mr. Muhammad Muazzam Sahib Bahadur, the Honourable 8ir Jumes Girigg,
the Honouralle Sir Frank Noyce and the Mover, with instructions to report on or
before Monday, the 13th Atugust, 1934, ahd that the numbetr of - memtherg ~whose
presence.shall be necessary to constitute a meeting of the Cominittee shall be five.’’

_The Honourable 8ir Joseph Bhore (Member,  for Commerce and
Railway)™: Sir, if the debate on my motion in regard to the Iron and
Steel Bill is not finished today, T would ask you-to be good enough to
direct that the House shall sit_on Friday, the 3rd August,_ ——

Mr. President . (The IHonourable Sir Shanmukham Chetty) : The
Chaiv' divects that the llcuse shall sit on Friday for the tramsaction of
officiud business if this motion is not finished :today.

-Mr. B. Sitaramaraju (Ganjam cum Vizagapatam : Non-Muhaminadan
Rural) : Sir, I was saying yesterday that the preferential treatment to
our pig iron exports in the Unitéed Kingdom market wis a mere eyewash.
I also pointed out that we have very little knowledge of the refunds and
rebates given in the United Kingdom. ' While we do not wish to stand in
the way of the prosperity of British industries, we wish to convey that
that prosperity shall not be achieved at the sacrifice of our own.

Sir, I now propose to turn to the Government proposals.regarding the
revenue and excise duties. In doing so, I do not propose to repeat some
of the remarks already made by some of my Honourable friends on this
side of the Ilouse, but I wish, however, to observe that it is remarkable
that the Tariff Board should mix up the question of Government revenue
with the issue of protection to an Indian industry. It does appear to
me to be clearly outside the scope of the reference to them.. Evén the
Honourable the Finanece Member cannot agree to commit himself to years
in advanee and anticipate the approval of this Legislature. Ordinarily
even the Honourable the Commerce Member would - ‘not econsider it s
within his province to suggest the removal of revenue ‘duties, but this
Board thought it right to do so. Sir, this is the first time that a Tariff
Board }:ias gone 'xto this length, and T trust thet this will not be uimp'al:‘
. ;.L?ﬁeg.emw he, ghgestion. thaf d ;.,'sﬁﬁﬁhogdﬂ,:bm %v R
strietieals and plates wolld ppear olb&’zs, fqund Javon “‘f’lmew




THE INDIAN IRON AND STEEL DUTIES BILL. 870

merce Member. Assuming for the purpose of argument that in this way
public utility services would be benefited, may I respectfully ask the
Commerce Member why similar- gonsiderations did mnot prevail with the
Government when they taxed' the: machinery. The Fiscal Commission
strongly urged that even for revenie purposes machinery should not be
‘taxed and this Assembly by a majority rejected the Government propo-
sal to tax it for revenue purposes. Yet by resorting to certification,
machinery was subjected to taxation. What became of these revenue
considerations now ?  Sirce removal of duties benefit importers, 1 hope
he will permit us to draw our own conclusions.

It is in keeping with the rest of it that the Government should _proposé
excise duties. Sir Joseph Bhore observed that these excise dutics would
have to become a permanent feature of our fiscal system. .-

The Honourable 8ir Joseph Bhore : I never said so at all.

Mr B. Sitaramaraju : Then, I stand corrected, Sir. 1 thought that
he said sc.  Anyhow, if he did not say so, I withdraw my statement. We
have yet to hear the Finapnce Member eduqate us on the virtues of that
policy. In the meantime, may I respectfully ask both the Finance Mem-
ber as well as the Commerce Member, whether there is a precedent in any
country in this wide world where a key industry is subjected to an excise
duty ¢ In many countries such duties are restricted "to aleohol and
tebacco, while a few countries levied such duties on matches, sagar and
the like. ‘But I have not known a key industry, with foreign' eompetitior
threatening it, is ever subjéeted to -an excise duty. The Honourable
Mémber was pleased to acknowledge that this is a key industry. Would
the llonowrable Member be ‘impressed if T were to state that the Round
Table Conference treated with greater consideration than the Government
of India themselves. this question of subjecting key industries. . -

. Sir, to turn to, another point, the IIonourable the _Commetce Member
deprccdted the attltude of the Tatas towards these re-rolling mills and ex-
pressed his=concern’ for ‘the subsidiary industries, = If these subsidiary
industries were to satigfy the conditions laid down by the Fiscal Coms
mission, particularly with regard to the use of the raw material, I would
be glad to join issue with him. Wil the Honourable Member be pleased
to satisfy himself whether they satisfy those two tests laid down by the
Piscal Commission ¢ I am mformed they do not. Several of them, if not
all, import their raw material from forelgn countries and re-roll them with
a view te eompete with irdigenons = manufactuves. If that were an
securate statement of a fact, any encouragement given to these mustiroom
enterprises at the expense of a genuine national industry is bound to en:
courage non-Indian firms heing set up with a view te-encourage foreign
raw mn’reria] and compete with the indigenous industry.

I would 'like to make one final observation on this point. We have
to take good care that the major industry does not unduly suffer. Tt is
ohserved .that coal is, the raw mgterial for coke and coke js the raw ‘mater-
faT for pig iron which in turn is the raw material for steel. . Steel ingots
ax% raw niaterial . for blooms, ‘billets’ and slabs which. in turn L8r¢ Taw
matm*m-l for rails ‘sheets, ete.. Either you protectthe steel ihdugtg at.
énclf stagd of you do not' rh'dteet it; at afl’ “If ;gu Tedve a’ e"the

Ly v e T msnor'v? S
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Another instance of the Board’s utter lack of appreciation of then-
responsibility is illustrated by the want of realisation on their part that
there must be a difference between tested and untested steel. The Press

interview given. by Messrs. Balmer Lawrie and Co. on this point -is re-
ferred to by the Indian Finance.

‘¢ Mr. Le Salter of Messrs. Balmer Lawrie & Co., has stated the British point
of view in a Press interview. He draws attention to the Tariff Board’s error in nct
realising that there must be a difference of at least Rs. ten per ton betwcen the
selling prien of tested and untested steel. Even to one who is not initinted in the
intricucies of the steel trade, there should be mno difficulty in understanding that the

tested steel must sell at a higher price than untested steel The Tariif Board are
not prepared to recognise so simple a truth.’’

Another important point made out by Mr. Salter is that :

‘‘ a reveruc duty of 10 per cemnt. on British steel would, in my opinion, result
in no reduaction to the tonnage British makers are likely to ship to India.®’

But he adds :

‘¢ it would allow the Tata Iron and Steel Company to obtain a fair selling price,
and, at the same time, would enable them to continue to distribute their produets
through the sume channels as at present and would obviate any upheaval or disorgan-
ization or loss of business to metal merchants in India.’’

Sir, as we do not possess that hall-mark of expert knowledge said to
have been possessed by this Board, we think from the common sense point
of view that -untested steel must necessarily sell at a lower price than
tested steel. If no difference is shown, the Indian industry would be
bound to sell all its steel as tested steel in competition with the British
tested steel. The result would be that the Indian consumer of untested
steel would be invited to pay more for tested steel.

Sir, T will try to avoid going into details. May I ask whether my
Honourable friend, Dr. Ziauddin Ahmad, furnished the Government of
India with a balance sheet of the losses and gains to the steel industry of
this country under these proposals ¥ Someone has calculated such a
profit and loss account and furnished me with a copy of it. According
to this statement the value of protection given to the industry would come
to 48 lakhs, and the increased payments are estimated to come to 69 :
thus leaving a minus balance of 19 lakhs. 1 wonder whether this is really
an accurate statement of account. If that were so. it would be a travesty
of truth to call this measure a measure of protection. ..

Dr. Ziauddin Ahmad (United Provinces Southern Divisions : Mu-
hammadan Rural) : Are you quoting these figures from the Indian
Pinance ?

Mr. B. Sitaramaraju : No. If they are correct, there can be no ques-
tion at all.

The Government of India have shown such high regard and con-
sideration for these recommendations of the Tariff Board as to invite us
to accept them in toto. Has this Board lived even up to the traditions of
the Board itself ¥ Has the Tariff Board kept in view, in making these
recommendations, the policy laid down by their. pred.eoessors, the first and
second Boards ! They 1aid down that the protection afforded to the steel
industry should be adequate, not only to enable the Tatas to work at a.
proflt but also to encourage other steel works to be established in Indis, so
that the country may ultimately become self-supporting in the matter of
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iron and steel. Was that object achieved ¢ No. Is the country made
self-supporting ¥ No ; on the contrary they do not even expect to be so.
Are these present proposals calculated to encourage the growth of the in-
dustry to that end ¢ I am afraid not. Will the consuming public be
relieved to any appreciable extent by these proposals f 1 submit not.
The interests of the consuming public weigh with several of us more than
the interests of the industrial concerns. Among them the agriculturalists
are an important and deserving section. They are poor and helpless while
the industrialists are rich and influential. It is human nature that it
should sympathise with the poor against the rich, the helpless against the
powerful. My Honourable friend, Raja Bahadur Krishnamachariar,
whom 1 do not find in his seat, waxed eloquent yesterday in advocating
the interests of the consumers and the agriculturists in particular. That
shows how even the rich can shed tears for the poor even more than the

poor themselves. (Laughter.)

If we were to study the provisions of this measure purely from the
standpoint of consumers’ interests, the very best and excellent way of pro-
moting and serving them is to throw this Bill out. The provisians of the
Bill are designed with a view to eliminate foreign countries’ imports,
which probably are inferior in quality but certainly cheaper. The Indian
market is expected under this measure to be catered to by the Tatas and
the British. The prices are determined by them, and, therefore, the con-
sumer is bound to pay still higher prices since the duties are prohibitive
on cheap foreign imports. But it is these foreign countries who are our
best customers of agricultural produce. Therefore, if we want to take
only the immediate interests of the consumer and ignore wider national
interests, proposals which seek to eliminate cheap foreign imports are
antagonistic to consumers’ interests. But in considering the claims of the
consumer even, as has been pointed out by Sir Joseph, we have to take
a broad view. No accurate balance sheet of the consumers’ losses and
gains can be drawn from that wider point of view. The value to a coun-
try of a key industry of this importance being established cannot be cal-
culated in rupees, annas and pies. The country has accepted the policy
of discriminating protection. Protection for the steel industry was advo-.
cated by every shade of political opinion in this country. It was advo-
cated by Pandit Motilal Nehru, the then Leader of the Swarajist Party,
when this question of protection was discussed on the floor of this House
on the last occasion. It was advocated by Mr. Jinnah, the then Leader of
this Group ; it was advocated by every man of public importance in this
country. No encouragement can be found from the country for a con-
trary view and that at a time when the nations of the world have been
endeavouring to be self-supporting and to sell more and more and buy
less and less. You accept protection or you do not. If you accept pro-
tection, the consumer is necessarily invited to suffer. All that we can do
is to see that the suffering is temporary and that during the period of
protection the industry has been able rapidly to develop so as to dispense
with that shelter. The Indian industry has been able to prove even to the
satisfaction of the Board and the Government that they did more than was
expected of them. Under exceptionally tryipg conditions, in spite of
falling demand, it maintained itg output and reduced its costs ; it has
been able to capture thrée-fourths of the available home market. T say
available market, because the Railway Board do not appear to have placed
their orders even to the extent of 25 per cent. of the estimates. However.,
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the Indian industry appears to submit that it will be.able to dispense with
protection in the near future and will be satisfied with lesser protection
now than even they were accustomed to. Because they themselves asked
for less, should they get next to nothing and that for whose benefit ¥ The
Tatas ought to have realised the simple truth, ‘‘ Importunity in begging
has its advantages ’’. They would have done so, had they secured the
services 0f Mr. Mody a little earlier than they did. (Laughter). My
Honourable friend, as the representative of the textile industry, studied
that art to perfection and learnt the value of crying loudly for more than
he deserved and found how excellently paying it was. (Laughter.)

I do not propose to detain the House any longer. If this industry is
berefited #nd is prosperous and able to stand on its own legs, the pri-
mary consideration should be that relief must be given to the consumer,
not by exposing to serious competition and reducing the competing
strength of the industry, but by fixing from time to time a fair selling
price and compelling the industry to sell at those prices. Any attempt of
the Government in that direction will be acceptable. But, under no eir:

cumstances, will we consent to reduce its competitive strength against its
non-Indian rivals. (Applause.)

8ir Leslie Hudson (Bombay : European) : Sir, I wish to pay a tri-
bute to the Tariff Board for their very clear and concise report which is
evidence of its members having given their closest consideration to every
aspect of the steel trade. The country has no reason to be dissatisfied
with that report, although its recommendations may not find universal
acceptance. And I think that Messrs. Tatas themselves should be grate-
ful to the Board for having shed the bright light of publicity on the
successful re-organisation of their works at Jamshedpur during the past
ten years. The following fizures will show ‘that, during an unprece-
dented period of depression, the Tatas have increased their output, have
reduced their overheads and the average cost of manufacture in a manner
which must cause the admiration of every one in India, and. not only
in India but outside India. Their output in 1923 was 163.000 tons, in
1924 it was 380,000 tons, and in 1933 it was 500,000 tons. In 1923 their
averheads and depreciation were Rs. 57 a ton, in 1927 they were Rs. 39
a ton, and in 1934 they are reported to be Rs. 37} a ton. The average
ccst of manufacture has similarly declined from Rs. 106 in 1928, to
Rs. 98 in 1926, and Rs. 69 in 1933. These admirable results are no doubt
largely due to the protection which has been afforded to the industry,
but they are also due to the increased efficiency in the works themselves
for which Tatas arc entitled to take full eredit. I now come to the prin-
ciple of the Bill, which is a continuation, in a modified form, of protec-
tion for seven more years to the steel industry. On the general scheme
of protection, as reeommended by the Tariff Board, T have little to say-
but there are two or three features of the Bill concerning which I wish
to make certain observations. I first take.the question of tested and
untested steel. The Tarift Board have used the expression ‘‘ British
steel ’’ as synonymous with tested steel and ‘‘ Continental steel ’’ a8
synonymous with untested steel. I would, however, draw .attentiou te
‘a_memorandum issued by the National .. Federation- of Iran snd Stes
Mamgfgctanemﬁa,tﬁd the Y2th December, 1938, in. which.the Fedesatior
assuzgs: the Tariff-Board :thatishe British, induatry.is able, and; milling. 1o
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supply the whole of the requirements of India in untested as well.as
tested steel. 1t therefore does scem as if the contention of Tatas,
that the olassification contained in the Bill is not synonymous with the
aetnal classification of tested and untested steel, may have some founda-
tion. . A letter which appeared in the Statesman of the 19th July, signed
“ Iron Merchant ’’, supports this econtention. It is a very long letter
and 1 do not propose to ask your permission to quote it to the House but
if there isa real foundation for the criticisms which have been raised,
1 hope that Government may see their way to reeonsider this point. [
may point out that in their note to Government, dated the 19th July,
Tatas suggestéd that a condition of the admission of British steel, free
of duty, should be its compliance with the standard specification, and to
that T imagine no British steel importer could take exception. -

“7. ‘M. B, Da8 (Orissa Division Non-Mohammadan) : Is that a public
document that the Honourable Member is quoting from {
8ir Leslis Hudson : I believe it is to be found in many quarters.

Another feature of the Bill, which I desire to touch upon, is the
18N -abolition of revenue duties in respect of certain items. Sir, the
48 -NOON- - Pnropean Group have always taken the line that there should
be a thorough examination of all revenue duties, with a view to their re-
movyl where the law of diminishing returns operates and where they have
no incidental protective value and we believe this to be part of a sound
general financial policy. It may, however, be questioned whether such
removal ir justifiable to cffect this in regard to one particular item in a
protective Bill and that at a time when an emergency budget and salary
euts are still in operation. T quite realise that the amount. in this parti-
ealar instance is :6mall but it is @ niatter of principle rather than the
actnal amount of revenue affected. .

" Then tomes the ‘matter of excise. The 'Bill contemplates excise
duities on steel ingots,” to make up ‘for loss of revénue, and this ig referred
to in paragraph 120 of the Tariff Board’s report and also briefly referred
to by the Honourable. the Commerce - Member ‘in his speech yesterday.
This by itself. does net; at. present, appear to us to be gufficient reason
for ihe imposition of -an excise - duty on a basic industry in a Bill, the
purpose of which, is continued protection. The Honourable the Cow-
meree Member stated that the Honourable the Finamce Member would
denl with' that point later on, so that the Government’s ease has not yet
been completely presented to ug, and this somewhat piecemeal presenta-
tion of Governnient’s position on an important measure, places the House
at some -disadvantage in dealing with their arguments. Surely, it might
have heen poksible for the Honourable the Commerce Member, as Leader
of the House, to have presented a complete picture to the House, leaving
his colleague to deal at a later stage, with the arguments advanced during
the dehate with which his department is more intimately concerncd.
However, T will content wmyself now by stating that we are apprehensive
of the corollary. of this proposal for an excise on steel ingots. Does this
mean that in future amy industry which may have obtained protection
for a period may, at the end of that period, when it has been enabled
to stand omn its own legs, be saddled with an excise on its production ?
Does the Government regard income aceruing from a protective tariff,
as being in theé nature of a .permanent revenue, which must be replaced
when the tariff is no longer necessary for the purpose for which it was
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originally imposed $ If go, both the mdustry and the consumer may be
in a worse plight than they were before the protection was granted, and
any industry applying for protection in the future would have to take
into their calculations the possibility of an eventual excise being imposed
on their production. Our view is that excises should be imposed as part
of a general financial policy and as national necessity arises. We hope
therefore that the Honourable the Finance Member will explain to us
later the particular justification for linking an essentially revenue mea-
sure with a Bill to extend a modified form of protection to a particular
industry for a further period of years, and, also, that he will endeavour
to give the House some indication as to the policy which Government is
likely to follow in the future.

Another matter to which I should like to make a passing reference
is paragraph 159 of the Tariff Board’s report in which they write as
follows :

‘‘ We attach great importance, from the point of view of developing the steel
industry, to the adoption of suitable measures calculated to increase the market for
fabricated stec). No other form of protection ean have the influence on this develop-
ment that would be exercised by a definite scheme spread over a period of years for
capital repincements and comstruction of railways and other productive public works.
The credit of the Government of India in the capital market is exceptinnally high and
moncy is both plentiful and cheap. A bold policy of public loans for capital cxpendi-
ture would at this juncture afford enormous assistance in stimulating the market for
capital goods like structural steel. We believe, that the effect of such a policy would
not be confined to the steel industry but would be felt in every aspect of the
country’s e¢conomic life.”’

Sir, the European Group, as we have done on previous oceasions,
urge Government to extend their capital works programme, while credit
is good and money is cheap, and we wholeheartedly endorse the recom-
mendation of the Tariff Board that Government should take this into
consideration when planning their capital works programme for the
coming year.

I would refer briefly to the fact that there is some apprehension,—1I
think it has already been referred to by certain speakers who have pre-
ceded me,—that there may be a tendency for Tatas to become a mono-
polistic concern. I am referring particularly to the proposed erection
of brick-making and coke-making plant which are referred to, T think,
in the Tariff Board Report, and which will, if carried out, m;ure long-
established concerns producing the same artlcles This matter is dealt
with by the Board in paragraph 78 in which they conclude by saying :

¢¢ Every reasonable effort should be made to avoid the prospect of the dis-
appearance or wcakening of an already embhshed industry as the result of protection
granted to another industry.’’

T hope the House may have some assurance, possibly by Mr. Mody,
that the Tatas policy will not be directed to the elimination of such con-
cerne which employ a large number of Indians and which contribute
largely in freight to the railway receipts and which are perfectly ready,
T understand, to come to an arrangement to supplv the Tatag at redson-
able rates. (Hear, hear.)

Siv, it was with considerable satisfaction, that T heard the IIonour»
ablc the Commerce Member say yesterday, that the Government of India
are in close negotiation with His Majesty’s Government with a view to
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encouraging the export of manganese ore from India to the United
Kingdom and I trust that the Honourable Member and the Government
of India will spare no cffort to assist an industry which of recent years
has suffered from severe competition from Russian and other sources.

Finally, Sir, I may say that, I and my Group support the reference
of the Bill to a Select Committee. The industry deserves the further
meed of protection proposed. The question of tested and untested steel
can be dealt with by the Select Committee ; and with regard to the
proposed excise duty, we reserve to ourselves the right to take this up
in the Seclect Committee after hearing what the Honourable the Finance
Member has to say on this subject. (Loud Applause.)

Mr. H P. Mody (Bombay Millowners’ Association : Indian Com-
merce) : Mr. President, my object in addressing the House is to place
it in possession of the point of view of the steel industry towards the
proposals embodied in the Tariff Board Report and the Bill before the
House. I shall try to imitate the excellent tone and manner of the
speecch which my Honourable friend, the Commerce Member, made in
asking for reference of the Bill to a Select Committee, and I would like
to take this opportunity of congratulating him heartily on the most
admirable presentation of the case that he has made, even though with
portions of it, I am entirely in disagreement. (Laughter.)

Sir, the Bill before the House raises some interesting speculations.
When is a Tariff Board report to be regarded as sacrosanct, and when
is it to be put on the serap heap 1

Mr. Gaya Prasad 8ingh (Muzaffarpur cum Champaran: Non-
Muhammadan) : When it suits the Government.

Mr. H. P. Mody : That question has been answered in various ways
by the Government of India during the last few months. S8ir, a couple
of days ago, I was told a story about the Commissioner of 3 Punjab
Division who, whenever he got a number of appeals, told one of his chap-
rassis to arrange them in two rows on either side of the seat of judg-
ment. When he went to Court and had the pleaders before him, he used
to lay his hands on one pile and say ‘‘ Manzoor »’, and then he would
lay his hands on the other pile, and say ‘‘ Na-Manzoor’’ : that is,
‘“ admitted ’’ and ‘‘ rejected ’’.

An Honourable Member : Does that sort of thing go on also in
Bombay and with the Bombay mills ¢ '

Mr. H. P. Mody : My Honourable friend asks if this sort of thing
happens in Bombay also. No, Sir, this is only possible in benighted parts
of the country. (Laughter.) Sir, what I was going to say was that
1 earnestly hope the Government of India do not dispose of Tariff
Board Reports in some such primitive fashion.

Now, Sir, T would like to contend that the iron and steel industry
is the most outstanding vindication of the policy of diseriminating pro-
tection which this country adopted a few (years ago, and which has heen
endorsed on numerous occasions. That policy has very recently found
some doubters among people, wise and otherwise, who are shaking their
heads over its soundness, but, Sir, that policy has enabled India to be
put on the industrial map, and 1 want to know whether there is any man
here or outside who can challenge the fact that India would still be



882 " LEGISEATIVE ASSEMBLY. [1sT Ava. 1934

[Mr: H. P, Mody.] L
industriglly, and in every other way, a very backward country if this
policy had not been acted upon by the Government of India and the
Legislature. " It has, for instance, enabled the textile industry to survive.
It has enabled, through that circumstance, hundreds of thousands of culti-
vators of eotton to find a livelihoéd. That policy has helped hundreds
of thousands of sugar-cané growerd to earn a living. It has made it
possible for a basic national industry like the iron and steel industry to
be established in this country and to be subserving a national purpose.
Mr. Gaya Prasad Singh: What about salt ¥

Mr. H P. Mody : And I do not feel called upon to offer any justi-
fication for it: But since doubts are occasionally expresssl, I would like
to say that in the steel industry you have a mest convincing example
of ‘the soundness of the policy of disecriminating protection. Sir, the
protection whieh this industry got a few years ago has, according to
iy Honourable friend, the Commerce Member, been fully justifiedl. That
opinion ‘has been emphatically given in the Tariff Board report itself.
Costs have gone down, efficiency has increased, and the figures ure to
be found in the Tariff Board report. The industry has been Indianized ;
it -must not be’ forgotten, howeveyr, that it involves highly technical
processes and yvou cannot do without British and foreign experts, but it
has been Indianized as quickly as it is possible for Indians to acquire the
necessary experience and technical knowledge which are essential to the
running of an industry of this character. ‘That Indianization has pro-
ceeded in striet aceord with the necessities and the demands of the works.
Theii, $ir, take another item which is alse “material.  This industry,
hecatise it has received protection, because it has been able to establish
itsvlf securely, cam afford to -pay.labour a higher seale- of :wéges:-than
labour could possibly find in any other industry 5:and apart from: higher
wages, it has set up a town with amenities such as even some of the
Prosidency towns cannot claim so far as the labouring population iy
concerned. : I wonld only refer my Honourable: friends, in this eounee-
tion, to a statement to be .found in the Tariff Board repori. In that
they -say : "

¢“Our inspection of both the works and- the tuwn of Jamshedpur fias convineed
us that the nrrangements made by the Company for the welfare of labonr are adequate.
In the cpinion of some, too much atteption and too much expenditure have been

devoted ‘10 Mbour welfare, but we are definitely of “opimlen that the attantiofi and
exponditure bestowed on these activities aré: well repaid.’’

. ‘Bir, from all these points of view, I do not think that [ Wwould be
c¢laiming too much if I said that thé protection, which the Guvernment
and the Legislature aecorded to this industry a few jears ago, has heen
amply justified. A great many eriticisms have been heard of the Tariff
Board, in respect of the report before us, during the last few weeks. 1
am unot going to indulge in any harsh criticism. Even when T violently
disagree¢ with some of the recommendations and c¢onclusions, T shall
charitably assume that the Board #were suffering from a sort of mental
gberration in respect of certain important matters, and 1 shall leave it

at f.hﬂ.t. »
Mr. B, Das: That is not charity.

. Mr H. P. Mody : It is charity, because thé best of us occasionally
suffer from mental aberrations. (f.«aughter.) :And even when we are
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not suffering from mental aberrations, our critleal faculties very: often
go' to sleep. Has not my Honourable friend noticed very respeuted and
-weighty Members of Government peacefully slumbering what time we
are throwing out challenge after challenge in respect of their adminis-
tration and their policies ! Are not their critical facultiek asleep on
these occasions ? Sir, what I was saying was that, one of the most unsatis-
factory features of bhe Tariff Board report ig its recommendation that in
.respect of gertain articles it is essential that even the revenue duty should
.be removed. | was very gratified when my Honourable friend, Sir Leslio
Hudson, emphatically dissociated himself and his Group from any en-
dorsement of such a policy. I can understand the Tariff Board making
a recommendation which is really outside their province, but I cannot
~understand the Government of India embodying this recommendation
in a measurc which they are placing before a popular Legislature. What
are revenue duties for ¥ They are for revenue and must be guided. by
revenue considerations.

‘"The Honourable 8ir James Grigg (Finance Member) : Hear, hear.

Mr H P. Mody : I am glad that my Honourable friend, the Fmance
Meimber, says : ‘‘Hear, hear ’’, T hope that it only means that he is
-going to take an extremely reasonable view when he follows mo. 1 am
glad that at this initial stage I have managed to convince him. Sir, what
I was going to say was that the over-riding consideration must he one of
revenue, and as my friend, Sir Leslie Hudson, just now pointed out, if
_the law of diminishing returns has started operating, then obviously it
is foolish to retain the revenue duty at a particular level because by doing
that you are defeating the very object of the duty. There is another
consideration. If it is a national object which is to be subserved by the
removal or reduction of a revenue duty, then, too, the Government woyld
be justified in adopting that course. .

The Honourable 8ir James Grigg : Hear, hear.

Mr. H P. Mody : I will now remind you, Sir, of your past sind,
‘I mean the Ottawa Delegation Report, which lays down certain prinei-
ples which I am very glad to be able to quote here. The Report indicates
in what manner tariffs are to be adjusted, and the House will forg:vp

me if I quote at some length :
¢¢ The Indian import tariff is primarily a revenue tariff which imposes a moderl“
uniform rate of duties on all commodities, subject however first to the levy of n mugh
higher duty on particular articles, second to exemption from duty or admission af
law rates of other articles where national interests require such coneessions, an
finally to the impasition of protoctive duties when it is established that the cuconTage-
ment of these industries is justificd in the national interest. The higher rates of ‘duty
dall’ for no comment ; the exemption from duty and the low rates iall into one or
the other of the followmg eategories =
(1) Commodities of impertance to the cultivator, such as agrienltural implo-
ments and manures.
(2) I’.\rtuular medicines such as qumme, the side
“important from the point of view of health.
(3) Commodities a duty on which might operate as a tax on knowlodoe, such
as printing machinery and appliances.
(4) (‘ommodltaes a duty on which might retard a desirnble de-'elbpmem otill
in its infancy, such as aireraft and radio appliances.
(8) Gommodities a duty on whieh would impede the development of lnduetrlu
such ag power machinery, raw nmtenala nnd d\u
oty
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(6) Commodities a duty on which might appreciably increase the cost of railway
trunsport, such as locomotives and many other classes of crailway material

In each case the exceptional treatment of the articles concerned was based on
broad grounfis of national policy deliberately adopted which, it was held, must our-
. weigh purely revenue considerations.’’

I repeat, therefore, that the reduction or the removal of a revenue
duty should form no part of the recommendations of a Tariff Board re-
port. The matter must be decided in strict accord with budgetary con-
giderations. I should have found no complaint with my Honourable
friends on the opposite Benches if they had come forward in Mareh and
said : ¢ Well, our budgetary position has improved so materially, our
fluances are in such a healthy condition and our credit stands so high,
that we are going to take the risk of an all-round reduction of duties’’.
If at that moment some such proposal, as the one under discussion, had
come forward, I should have found no reason for complaint. But when
the revenues of the Government of India are in the condition in which
they are, (overnment cannot come forward with a proposal which I
regard as most reactionary. They were so desperately hard up, a couple
of years ago, that they actually increased the duties on machinery.
which the Fiscal Commission had said should be free. They increased
the duties on dyes and on a great many other commodities which are
essential to industrial development. How can they now come forward
and say that it is in the national interest that the revenue duty: shoukhl
be entirely done away with in respect of certain articles of British manu-
fucture ? Sir, even in respect of yarn, in spite of the interests of the
handloom industry, the revenue duty on counts above 50’s was retained.
There is, thus, not the slightest justification for the proposal which
has been put, before us and T want to ask my Honourable friend, for
whose benefit it is made ¢ Does the fabricating industry want it ? 8o
far as one can understand their position, they do not want this remis-
sion of revenue.

In connection with this issue, somebody remarked in the course of
yesterday’s debate that, I have been hoisted with my own petard. Nothing
of the sort. I take the same stand today as I have taken all along. 1
stand for preferential arrangements so long as thev are in the interest
of India, which must be our first consideration. And if the occasion aro-c
again when it became necessary to subscribe to the same prineciple or to
endorse similar arrangements which I made a few months ago, and which
evoked such bitter criticism from a section of the Press and the public
in India, I am prepared to take again the risk of public condemnation
and obloquy. My position has been consistent. The interests of India
must be served first, and I claim that in spite of all the criticisms of the
Indo-Lancashire Pact, it was that consideration which was uppermost
with me, and I repeat that if the occasion........

g8ir Abdur Rahim (Calcutta and Suburbs : Muhammadan Urban) :
What has happened to it now 1

Mr, H P. Mody : That agreement is going on very wonderfully.
(Laughter.) My Ilonourable friend, Mr. Raju, yesterday, strung up a
sort of a limerick which was quite humorous but which lacked a bit in
rhyme. It said that the British lion had swrllowed me up ard that th?
laugh was on the side of the lion. Well, Sir, I do not mind the lion



THE INDIAN IRON AND STEEL DUTIES BILL. 885

laughing so long as I am in the happy position of being mble to grin.
So long as the lion does not feed off me, I do not mind how happy he is.
I repeat that the position I am taking up today with regard to the exemp-
tion from revenue duties is entirely consistent with the attitude I have all
along adopted.

I shall get on to the next objectionable feature of this report ; and
that is the burden of excise which has been laid upon the shoulders of the
industry. It seems to me, Sir, in a general sort of way, that the consumer -
gets hit both ways. First of all, protective measures are imposed which
naturally result in an increase of the burden on the consumer. A certain
amount of revenue is, however, derived by the State and the general tax-
payer benefits to that extent. Then when the protection is deereased, and
the revenue drops, the consumer again is made to pay by the system of excise
and countervailing duty instead of the general taxpayer being asked to
bear his share of the burden. (Hear, hear.) While I myself have
advocated the mulcting of the consumer for national interests, I cannot
really justify the mulcting of him when there is no such consideration. My
Honourable friend, Sir Leslie Hudson, there again, took up a sound attitude
for which he deserves to be congratulated. I want to go a little further.
I say, that in this proposal the industries throughout India must observe a
danger signal hoisted up. (Hear, hear.) Every industry which comes
forward for protection will have some sort of excise imposed upon it. It
will be made to pay for the protection. If it is made to pay fairly we ean
have nothing to say, but in the present instance the burden is very unfair.
Take the instance of the sugar excise. What was the justification of Gov-
ernment for that measure ?

Diwan Bahadur A. Ramaswami Mudaliar (Madras City : Non-
Muhammadan Urban) : No justification.

Mr. H. P. Mody: We say no justification, but I am putting the matter
from Government’s point of view. Even they are entitled to their opinion
sometimes. (Laughter.) Well, what T was saying was that the Govern-
1ent justification for the imposition of the excise duty was that the revenue
had dropped from something like ten crores to under two crores and was
on the point of disappearing altogether. The second point was that the
industry had been given an abnormal measure of protection, something in
the nature of 200 per cent., including the surcharge, and the Finance
Member felt he was justified in getting something back from it. The third
argument was that the sugar industry was developing in a most unhpaltby
way and Government said, ‘‘ well, this will be a salutary awakening to
them. Tet us administer the dose ”’. Now, is any one of these considera-
tions applicable to the iron and steel industry in India ¢

An Honourable Member : No, no.

Mr. H. P. Mody : ] want to know what it is that the Government
of India are taking their stand upon. Is it a definite recom-
mendation in the Tariff Board report ! What does the Tariff
Board report say 1 It is important to remember that the Tariff
Board had no business to meddle in questions of revenue. (Hcar,_.hoar.)
They go out of their way to do it, and append a paragraph which talks of
the possibility of the Government of India levying an excise duty. Now,
if it was the intention of the Board that this proposal should be takea
seriously, it was their bounden duty to discuss it, in the course of the

L245LAD 2
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@vidence which was. being led before them, with the representatives of the
industry. ‘They do not do anything of the sort. They dismiss the. matter
in a paragraph, where not even the method of collecting the. excise is
indicated. I am almost certain that if the Tariff Board had realised that
‘the Government of India would greedily pounce upon this recommendation,
.and impose an excise on steel ingots, then even the Board might have
paused. TIow will the excise work ¥ It is being levied on the industry
‘both in respect of its protected as well as of its unproteeted products. Half
‘the products of the industry are not protected and even in their case the
excise duty has got to be paid. Then, Sir, the countervailing duty will
not be helpful in respect of a very large part of the produetion and the
_result will be an intolerable burden on the industry. Now, I strongly
oppnse the very idea of the excise duty, but if it had to be levied, surely
"the Government of India might have considered the desirability of seeing
that the countervailing duty was on a higher scale than the excise. How
does the excise operate ¢ When you take rupees four per steel ingot on
every ton of the products of the Steel Company, you are taking from them
something like 30 lakhs of rupees. The Government of India could only
justify that, if they were in a position to prove that a countervailing advan-
tage had been conferred upon the industry through the increase in the
‘protective duty. But does it operate in this logical way ?, The Honourablc
the Commerce Member knows what happened when the duties against
Japanese textiles were raised from 311 per cent. to 50 per cent. 'The whole
of the increase was absorbed in the price. When we were endeavouring
to raise this 50 per cent. duty to 75 per cent., contracts were actually made
by the Japanese manufacturers, that if the duty were increased, they
would bear the whole of it. Now, what is there to show that when, either
‘on account of a shrinking market in India or because the Continental works
-must also live, and, therefore, must compete here in this country as against
British produets, the price level is sharply brought down, the countervailing
‘duty will protect the industry ? Let me quote from the Tariff Doard
report ; it is refreshing sometimes to be able to look to it for support.

¢¢ To {his extent there seems no other conclusion to be drawn than that it hae been
too rendily assumed that the bemefit of protection to the industry can be measured
dircetly by the rate of protective duty. Experience has shown that in the cireum-
.stanccs of a growing industry this assumption cannot be made and that there will
ordinarily be n lag between tho theoretieal price and the actual realisation.'’ :

v

Tt is instructive to reeall in this connection that there is something }ikﬂ
‘a duty of 33-1|3rd per cent. on the imports of steel into the United
Kingdom. Everyone knows that Great Britain was the pioneer of the
steel industry. Everyone knows how strongly it is .entrenched. But the
British Government found that this industry of national importanee had
fallen upon evil days, and they did not wait for elaborate and meticulous
ealeulations of a Tariff Board of costs and fair selling prices. After a
_preliminary and none too elaborate examinatien by the May Committee,
an Order was made in 1932.

. This is what was said : R

' ¢¢ Tu our first report prosented on the Bth April lu;.,'/we ‘q;u‘.dei ,'d specinl re:fefcnc,e
‘40"{he position of the iron and .steel industry in this eountry.” We there: statg& that
w¢ arn.satirfied that .the maintenance of a prosperous iron and steel ndustey in the
highept degrec of efficiency is esséntial to the economie progress of : this' country,
while from the point of view of national security it must still be regarded as viial.’
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_ Let me say a few words with regard to the inadequaey -of the pratec-
tion that has been conceded. T recognise that if the proposals of the Tari¥
Board, where . they lay down what should’ be allowed for depreciation,
overheads .and profit, were to be: regarded ds the essential and inviolable -
feature of the protection sought to: be given to the ‘industry, T may not -
have much to say. My only point is that the protection, which you think
you are conceding to the industry through the adoption of the Tariff Board
report, will'not be warked up to for reasons which I propose to point out.’
My Honourable friend, Sir Leslic Hudson, has already referred, as did my .
Honourable friend, Mr. Raju, to the difference between tested and untested
steel. I do mot want to elaborate that point ; all that I want to do is to
give one illustration of the way in which it will work. Take the case of
bars. The fair selling price of bars has been fixed at Rs. 106, for the
British, Continental and the Indian industry. Now, it is quite impossible
that the Continent can sell its bars in this country at Rs. 106, if British
mantufacturers were able to market them here at Rs. 106. The Continent .
would have to accept less or be squeezed out of the market. Tn the same
way, if British tested bars are to be sold at Rs. 106 in this country, what
happens to the untested bars of the Indian industry ¢ Naturally the Indian
industry will be obliged to reduce its prites. As a matter of fact, even
during these last few days, complaints have come from all over the country
that the quotations which were in operation until the Report was published
are no longer operative, and that the stocks in the hands of dealers and
small merchants would have to be sold at a difference of 10 to 15 rupees.

Dr. Ziauddin Ahmad : What is your conelusion from that §
Mr. H. P. Mody : Conclusions always come at the end. (Laughter.})

There is another respect in which the protection falls greatly short of
what is due to the industry. Today, as everyone knows, there is a conti-
nental cartel in existence. That cartel has survived for a considerable:
time. Who knows how much longer it will be in operation? The British
industry is reorganising itself, through the operation of both thesc causes,
it may well be that prices may witness a sharp drop in this country. TIf
that happens, the whole structure of the Tariff Board’s recommendation
may fall to the ground. My Honourable friend, Mr. Raju, quoted certain
figures which did not appear to be clearly understood by the House. He
said that the total protection sought to be given was only 48 lakhs. What
he probably was referring to was the Tariff Board’s conclusion, namely,
that if a certain switch-over from untested to tested steel took place, which
is bound to happen in future in the new conditions, then the measure
of protection to the industry on the products which are protected would
be just 68 lakhs of rupees, which works out at something like 124 per cent,
which incidentally, T may say, is lower than the existing rcvenue duty.
What Mr. Rajn was trying to point out was that if there was no differen-
tiation made between tested and untested steel, then it was possible that
the industry may have to suffer a loss of something like 20 lakhs of rupees,
in which case the effective protection would only amount to 48 lakhs. If
it is that figure, it comes to something under nine per cent. Now, Sir, I
do not wish to appear churlish. But I would like to tell a little story. A
friend asked another on the New York Stock Exchange: ‘‘ Is it true that
Isaacson made twenty thousand dollars in rubber last autumn?’’ The
ather fellow said: ‘‘ You are perfectly correct, but you have not got the
details right. Tt was not rubber but it was ecopper; it was not last
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autumn but the summer previous; it was not twenty thousand dollars but
two thousand dollars ; and it was not Isaacson, it was me ’’, (Laughter.)
So if somebody were to ask my Honourable friend, the Commerce Member,
‘“ Is it true that the Tata Iron and Steel Company is going to receive a
very considerable measure of protection? ’’, my friend would say, ‘‘ Cer-
tainly, but we just want to make a few alterations in the last measure of
protection. We want to do away with the revenue duties on certain
articles; we want to reduce the scale of duties all round; we want to im-
pose a little excise which might mean about 30 lakhs of rupees; and we
want to tell Tata’s that if they have got any remunerative contracts they
must at once do away with them and sell at market prices! ’’

Sir, I can realise that the obvious answer to all this is the provision
which relates to off-setting duties. 1 welcome that proposal. I think it
is very sound and it carries a little further the power which already exists
in the Statute with regard to iron and steel products. But my only point
is that it is very undesirable from every point of view that the continual
invocation of this provision should become necessary. If ad initio your
proposals fall very short of the protection which the Tariff Board econ-
cedes as due to the industry, then the provision with regard to the off-
setting duties is not an adequate or a complete answer. And again it has
got to be remembered that the off-setting duties, even with the utmost
celerity with which Government steps in, ean only eome into operation after
the market has been dislocated by abnormal importations or low prices and
after losses have been suffered, not only by the industry itself but by all
those who are distributors of its products. So, while I admit that in the
application of this off-setting duty, there is a provision of immense import-
ance to the industry, I only want to emphasise that it may not operate
promptly or efficaciously. :

Here, Sir, T shall briefly touch upon the question of the profits made
by the industry. The Tariff Board have found that the profits over a
course of seven years since protection was given were less than two per
cent, if calculated on the block of 124 crores. I hear whispers as to what
our profits are going to be this year, and some of my Honourable friends
are wanting to know why we have not come out yet with a balance sheet.
We will come out with the balance sheet in good time, but T do not mind
saying to this House that we are showing very good results this year. But
what 1 want to know is this however ; after seven years of protection, are
we not allowed to make a decent profit even in one year of that period?
Even if you take these profits into calculation and take them over the whole
period of seven years, vou will find that we have done nothing very wonde;r-
ful; and therefore to fling in our face the large profits we have made in
one year is unjust and ungenerous. Look at the matter from the point of
view of dividends. In the last six vears we have altogether distri})uted
just Rs. 137 lakhs on a block of Rs. 12} crores. For years, our ordinary
sharcholders, who have invested crores of rupees in the concern, have not
obtained a single pie ; not a single pie has been paid to our deferred share-
holders: we are in arrears even with regard to the second preference divi-
dends. Ts it something very wonderful which these results show. that the
Governmont of India should take the earliest opportunity of pouncing down
upon the industry and saying ‘‘ You are making too mneh money: ‘that
will not do *’.
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Mr. Vidya Bagar Pandya (Madras : Indian Commerce) : Will you
please tell us what are the amounts transferred to the several Reserve Funds
and what are the amounts paid to the Managing Agents ?

Mr. H. P. Mody: It is getting late : I will give these figures to my
Honourable friend and to whoever else wants them: 1 have got them all-
here.

Sir, a great deal has been said about the national importance of the
Tata Iron and Steel Company. A very handsome tribute has been paid
by my Honourable friend, the Commerce Member, and by every single
Member who has followed him. I am sure the Tatas very deeply appre-
ciate the generous way in which their efforts in establishing this industry
have been recognised. Reference has been made by several speakers to the
gservices which the industry was enabled to perform at the time of the Great
War. Lord Chelmsford has put on record his opinion that, without the
aid of the Tata Iron and Steel Company, he could not imagine how it would
have been possible for Tndia to conduct the eampaizns in Mesopotamia, Kast
Africa and Palestine. Some figures have been given to Honourable Mem-
bers with regard to the sacrifices made by the Company in those days,—
they amounted to Rs. six crores. - But the Steel Company did not interpret
their obligations in terms of what the Government imposed upon it. It did
its best to enable Government and also public bodies to obtain their require-
ments of steel and iron materials at rcasonable rates, what time the rest
of the world was making abnormal profits. It installed two new open-
hearth furnaces when it found that the Government of Tndia wanted more
steel, even though it paid the company better to sell pig iron instead. The
Tata Steel Companv did these things, and I am very glad that its services
have been fully acknowledged in the course of this diseussion.

I will just say one word about wages and Tiving conditions. The
industry pays Rs. 175 lakhs in the shape of wages every year. I am not
talking of all the other benefits which lahour receives in the way of housing,
sanitation, water supply, hospitals, medical relief, and the like; T can
only ask my Honourable friends to come and visit Jamshedpur and rea-
lise for themselves whether it is not a fact that labour at Jamshedpur is
much better housed, mnch better treated, than is possible in any concern
in the whole of India. '

There is the question of the Steel Company’s importance to other in-
dustries. Here again, facts and figures have been given by several
Honourable friends and T shall not deal with them. I would only like to
say a word with regard to the importance of the industry to the railways
of the country. The Bengal Nagpur Railway derives fully a third of its
revenues from the Company. In the course of the last few months, in-
dreases in railway rates have been imposed upon the company by the
Bengal Nagpur Railway and the East Indian Railway, and these amount
to an increase of Rs. 40 lakhs. From all these points of view, it can cer-
tainly be said that the Steel Company can claim to be regarded as a
national industry in every sense of the word.

There is one point which my Honourable friend, the Commerce I\‘/[e.mlger,
practically invited me to deal with, and that is the treatment of subsidiaries.
It is rather unfortunate that the Tariff Board should have made
certain observations in. this conneetion which the representatives of the in.
dustrv appearing before it had no opportunity of rebutting. I can only
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sky ‘this : that it is quite possible, with an industry of such wide ramifies:
tions, that occasionally its competition may have hurt a particular concern.
That might have happened, but that is something very different from the
suggestion underlying the Tariff Board Report that any conscious in-
Justice has been done to any concern or individual by the operations of the
company. The Steel Company provides power, lighting, land and water,
at reasonable rates, to a number of subsidiaries. It has aided the tin-plate,
the agricultural implements, the enamelled iron ware, the firebricks, the wire
products, and a great many other industries. It will be news to many of
my Honourable friends that in the course of this spoon-feeding of other
industries, the Steel Company has lost enormous sums of money running
into eight figures. My Honourable friend, Sir Leslie Hudson, asked for
an assurance from me with regard to the treatment of these minor indus-
tries. I can only say that the Steel Company has no desire to monopolise
the market or to snuff other concerns out of existence. It believes in the
great principle of living and letting live, and it hopes to continue to aet
up to that principle unflinchingly.

There is one final observation, and it is this : the Bill is going before
the Seleet Committee. I want to be assured that the
Committee is really going to apply its mind to every
single problem arising out of the Bill and will be allowed to modify the
proposals embodied in it. I have for some time been of opinion that it
would be extremely desirable, in the interests of industries, that Tariff
Board Reports should be released in advance of Government’s proposals.
That may lead to some sort of speculation, but T do not see why we should
worry about that. After all, even speculators know that Tariff Roard
Reports are sometimes altogethér ignored. On the other hand, if Tariff
Board Reports were released in time, before Government have mare up
their minds, the industries concerned would he in a position to make their
submisgions, to point out in what directions some of the conelusions of the
Tariff Poard could not be sustained, and generally to put their point of
view hefcre Government. What happens now is that Reports are released
aleng with Government’s eonclusions. And, Sir,—I am not saying it in
any oflensive spirit,—it is human nature, Government simply dig their
toes in and refuse to consider amendments. My anxiety is to ensure that
the Select Committee procedure has some meaning.  Sir, with these ob-
servations and with the reservation that T do not agree with some of the
vital features of this Bill, I have pleasure in supporting the motion.
(Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty) : I think
T will adjourn the House just now and call upon the Honourable the Finance
Member the first thing after lunch.

1 p.M.

The Honourable 8ir James Grigg : I shall be guite ready.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Hm(lse row stands adjourned till a quarter past Two. e,

él’ f‘l"l"he’Assembly then adjourned for Lunch till a Quarter Past Two of the:
ock.'' " SRR ST vt gy e h
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The Assembly re-assembled after Lunch at a Quarter Past,Two of the
gi]oqk, Mr. President (The Honourable Sir Shanmukham Chetty) in the
air. i C - .

The Honourable 8ir James Grigg : Sir, (Applause), this is the first
ogcasion in my life on which T have had to make any considerable debating”
speech, and I am very grateful to the House for the friendly welcome they
have given me, because it will encourage me in a task whiech must be onc of
some nervousness, and, obviously following the extremely skilled speech of
Mr. Mody, one of some difficulty. S8ir, it might be convenient if T took the
House through the actual processes which led up to the revenue provisions
of the Bill. But before I do so, I should like to make one slight digression
and to comment on the tendency, which I have noticed throughout the:
debate and throughout the propaganda in the Press on the subject of this
Bill, to mix up protection and revenue. This confusion between the two’
considerations is very wide-spread, and if T make a fcw preliminary remarks
it may assist to get the two functions into their proper perspective. The
object of a protective duty is, of course, to protect an important Indian
industry. The objeet of a revenue duty is to raige revenue. The two
objects should not be confused ; quite often indeed they are mutually des-
tiuctive. As this confusion is an important point, I shall have to come
back to it later but for the moment T content myself with saying that my
Honourable friend, Mr. Mody, has extremely skilfully exploited this con-
fusion. He says first, why do the Tariff Board mix themselves up with
revenue ? Incidentally, he seems to have forgotten one thing, namely, that
paragraph (c¢) of the terms of reference to the Tariff Board specifically
required them to pay attention to revenue considerations. However, that
is by the way. Later on, he elaimed that the revenue duty is really a pro-.
tective duty and he protests against absorbing the countervailing duty in
the revenue duty ! Mr. Mody wants it both ways ! But, perhaps, after
all, he is entitled to have it both ways, seeine that he has had abuse hoth
ways in regard to the Mody-Lees Pact. (Laughter.) He has been abused
in England for having sold Lancashire for what is vulgarly called a pup ;
he has been abused in Tndia for having sold the pass. (Laughte:) So
that he is no stranger to having it both ways.

The Tariff Board estimated that the alterations recommended by them.
will involve a loss of revenue of about Rs. 67 lakhs a year. Again, 1 may
emphasise the point that,—in aecordance with paragraph (c) of the terms
of reference, they were required to take inte account that very definite fact
of the loss of revenue. On the later figzures now available, we estimate the
actual loss to be expected is from Rs. 25 to 30 lakhs, a figure which is less
serions than Rs. 67 lakhs, but one which, in present circumstances, it is
quite impossible to view with equanimity. The balance of the Budget is
at best precarious. and no one knows at present what the final results of the
Match Excise and the Sugar Excice are going to be in the way of reverne.
Therefore, it was absolutely necessary for the Government to replace this
Rs. 30 lakhs and to replace it at once. The problem was how to replaee it.
Naturally, we did not fail to econsider whether it could be replaced purely-
by revenue duties on the importation of iron and steel. The ordinary rates-
of revenue duty on manufactures of iren and steel are, at the present
moment, 10 per cent. on British and 20 per cent. on Continental. ' The
répidrt’ ot ‘the' Tari® Board Fecommendéd that an overriding revénws duty.
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should be maintained on everything except tested structurals and plates,
and our calculations of loss of revenue assumed that this overriding duty
should be fixed at the present rates. The two possibilities of increasing
revenue by way of import duties were, first, to impose revenue duties higher
than the present revenue rates, and, secondly, to impose revenue duties on
plates and structurals in disregard of the Tariff Board’s recommendations.
On the first point, that is, on the possibility of higher revenue duties than
the normal ones on manufactures of iron and steel, I should like to say that
personally 1 see considerable objection in going beyond what has become
the standard revenue duty in the case of iron and steel. But, quite apart
from that, our ecalculations show that, except in the case of sheets, an
increase in the duty would result certainly in no increase, and quite pro-
bably, in an actual decrease of revenue. Perhaps, at this point I may quote
paragraph 119 of the Tariff Board’s report, as this question of sheets is &
very important one, ‘

‘¢ Whatever forecast may be finally arrived at, it is clear that the greater purt
of the probuble loss in revenue will be due to the proposed reduction in the dnty cn
galvanised cheets,”’

Thus, in order to obtain any substantial contribution towards our
Rs. 25 or 30 lakhs, it would be necessary to increase enormously the duties
proposed on sheets. My calculations, in fact, show that it will be necessary
to put back praectically the whole of the all rouud reduction of Rs. 43 per
ton which the Board recommended, and to this Government could not con-
gent. The considerable cheapening of sheets which will result from the
Tariff Board’s recommendations is, in the Government's view, one of the
most valuable features of their report. It was specially recommended by
the Board as likely to be of service to the agricultural community, who, as
the House knows only too well, have suffered many misfortunes in recent
years. (Hear, hear.) And the Government could, under no circumstinecs,
agree to take away from them the benefit of the lower prices of sheets.
Perhaps, I might here digress and point out that this reduction should
amount, on certain rough calculations which 1 have made, to about Rs. 2
on each sheet of the size ordinarily used by the agriculturist. That disposes
of the possibility of making up for the loss of revenue by what would be in
fact, reversing the recommendations of the Tariff Board, at any rate, in the
matter of sheets. There remains the possibility of a revenue duty on tested
structurals and plates. According to our calculations the vield of ten per
cent. duty on the basis of the imports of 1932-33 would be about Rs. 14
lakhs, and on the figures of the next year would have amounted to a sum
very slightly in excess of that figure, certainly well under two lakhs. Here
too, therefore, there is no solution of our revenue problem.

Mr. H. P. Mody : May 1 ask a question ? What would happen in
the case of a switch-over from continental to British ¢ Would not the
revenue loss be greater ?

The Honourable 8ir James G@rigg : If I go into that, it might ecut
me off from the thread of my argument but supposing it doubled and in the
result you get 3 lakhs, 3 lakhs is a very inadequate contribution towards
80 lakhs and 1 am personally not prepared to believe that such a switch-over
would double the revenue. Thus, you will see we were driven back inew'itpply
upon the device of an excise duty and as the House knows, the possibility
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of that was suggested by the Tariff Board itself in paragraph 120 of their
Report. And may I here again turn aside to emphasize the fact that the
Tariif Board were required, by paragraph (c) of their terms of referonce.
to pay attention to the revenue aspects of their recommendations,

Paragraph 120 of the Report reads :

“‘ The gencral question of replacing by some other source of taxation the
Customs revenue Jlost to Government by reason of the policy of protection is one
which the country must be prepared to face sooner or later. An obvious way of meeting
the eituation is to levy an excise duty, provided the protective duty is increased at
the same time by a corresponding amount so as not to impair the measure of protection
granted to the industry. The same principle may be applied to individunl articles
manufactured by a protected industry on which no protective duty is requived by
levying the duty on both imports and local production at a uniform rate so calculated
that on the tofal consumption the aggregate amount of revenue desired by Government
may be rcalised. Such a course has the advantage, besides safeguarding the Indina
industry and supplying the deficiency in revenue of preventing so high a rise in prices
as will follow if the whole duty is levied in the form of an import duty.’’ _

Perhaps here, if T have not already disposed of it, I might digress
to deal with a point raised by Mr. Sitaramaraju. He said that this
business of an excise was a new departure in Indian fiscal procedure,
I am ineclined to believe that it is not quite so new as he thinks. In
paragraph 95 of the report of the Indian Fiscal Commission, I read these
words :

¢¢ It is possible indeed thut the necessities of revenue may force the Govornment
to put a ligher import duty on certain protected goods than is requirod for purposes
of proteetion. We deal with such a contingency in a later chapter, when we recom-
mend that any such excess revenue should be raised by means of an excinc duty plus
an adiditiounl import duty. The additional duties would be purely for revenue purposes
and would be dcalt with on strictly revenuc principles.”’

Now, Sir, on this question of excise, I do not pretend that in the
case of steel it is a very satisfactory deviee. I personally should have
been very glad to be able to dispense with it—I hope the House will
agree that I have proved we could not dispense with it, that is, if the
balance of the Budget was not to be prejudiced, —end like my Honour-
able friend, the Commerce Member, I cannot see¢ this excise duty on
steel ingots becoming a permanent feature of the Indian fiscal system.
I think that answers my friend, the Leader of the European Group. In
his further excursus, I should like to he excused from following him,
The diminution of customs revenue as a result of protection is a well-
known and. to me, terrifying feature of Indian finance and I do not
pretend that 1 ean present either to him or to the House a solution of
that in the short space of three months. But what I do say, on this
excise duty on ingots, is that we have imposed it at the lowest possible
rate snd in the least burdensome manner and only in response to a
necessity which could not be denied. The burden on the consumer
is as low as possible. Tt is certainly very small indeed in comparison
with some of the reductions in price which will result from the recom-
mendations of the Tariff Board. Perhaps, T might add here in passing,
that the method of caleulating or of asscssing this steel duty is the same
as that adopted in connection with the bounty of Rs. 20 a ton which

was previously paid to Tatas.
So far, Sir, I bave been dealing with ‘the criticism whieh has con-

centrated itself on the excise duty. I now turn-to the kind of criticism
which has said that the Tariff Board’s report and the Bill are unduly
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favourable to the British exportiug interests. Two reasons have beg
urged for this argument, The differentials between British and (g
tinental steel and the absence of a revenue duty om tested structurals
and plates. As regards the first point, the position seems to me to e
as follows. I may have erred in my inexperience but it seems to present
itself to me quite clearly. Continental prices are dumped prices ang
50 long as Indian steel is assured of its proper protection both against
British steel and against Continental steel, it is a matter of no moment
to the Indian industry what the differential is, for it merely places the
Continental and the British manufacturer on an equality., In other
words, we first impose the amount of protection, if any, required against
the United Kingdom and then we super-impose on that an anti-dumping
duty against the continent. On the other hand, if the margin between
the two, that is British and Continental, is reduced, as it must he
reduced, by the imposition of an over-riding revenue duty, the result
may very easily be that the British exporter is eut out of the Indian
market altogether, and that the whole surplus over the domestic pro-
duction goes to the continent and none of it to the British exporter. If a
certain margin is required to place the two on a competitive basis,
obviously any substantial reduction of that margin will knock the
British exporter out completely. So far then from the device of a
revenue duty being required merely to preserve the position of India
against the British exporter, it may be argued that it is &n admirable
device for cutting the British exporter out in competition-with the con-
tinental exporter. I personally cannot see any flaw in that argument,
and it seems to me to Le quite valid, except on one assamption—and
that is that either the differentials or the amount of protection allocated
to the Indian indigenous industry or both are based on miscalculations.
‘The question of miscalculations of the Tariff Board is, of course, a
matter for the Commerce Member and not for me. So 1 leave it at
that. Incidentally, I might perhaps, in passing, express a personal
view that, if at any time the margin between British and continental
prices diminish, owing to the Continent beginning te quote eeonomic
prices and not dumped prices, there would be a very strong case for a
reduction of the differentials. As regards structurals and plates, I hope
that the arguments that I have just used have disposed of the contention
that there has been undue favouritism to Great Britain. If further
argument is needed, I would point out that paragraph 114 of the Tariff
Board’s report makes it clear that their recommendation of no duty on
tested structurals and plates proceed on the basis that no proteetion was
required by Tatas against tested structurals and that a revenue duty
would be contrary to the interests of the Indian public and of subsidiary
industries—I was going to say. to whom Tatas have been accused of
being step-motherly, but it would be ungracious to do so after Mr. Mody's
assurances this morning., Perliaps I might read the relevant passage of

paragraph 114 : - ’
© “If revenue duties are imposed on such materials, the duties roguirod on the
produets of cngineering and other subsidiary industries will he substantially higher
n we have estimated. Since most of these products are used dn public utility
works, it will he realized that, any increase in the duties on these préilucts which is
not required on protective. grounds will create an undesirable, burden on the public.

The £all in demand for fabricated steel in recent yeafs has beem so great that it is
egsentinl, in order to encourage the growth of: demsnd, to keep prices at as low 8

el an is oondistent. with, the imterests. of :the Indisn-fndwetry,’}: | . 0 ol
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%  While I am on this point, I might read a passage from the original
yReport of the Indian Fiscal Commission which illustrates rather aptly
my point of the danger of mixing up revenue and protective duties :

‘4119, Wr have already explained that we contemplate a tariff coasisting Partly
Bof ruvcaue and partly of protective duties ; and we have now to vomsider whether

Euny principles can be laid down for regulating the rates of taxation on articles to

AT R

-

e

whicli protectionist considerations do not apply. The mere fact of an article not
{requiring protection will not justify its being tuxed without eonsideration of the effect
vof such tuxation on other industries. We have recommended for instance that tiere
ighould be #s & rule no duties on raw materials. Similar considerations apply to the
ease of senu marufactured articles, which do not go straight into comsumption but ure
used iu the process of manufacture of any industry in India. Any taxution imposed
on such articles reacts on the industries which use them, and consequonily will either
injure those industries or will necessitate the imposition of some compensitory duty.’’

That, then, is the position. You have got a recommendation from
the Tariff Board that no protection is required by Tatas on these articles ; it
is very desirable that these articles should be supplied as cheaply as
possible to the subsidiary interests. If, then, the revenue obtained
from the revenue duty on these articles would be negligible, why, in
Heaven's name, why should you not carry out the recommendations
of the Tariff Board’s Report ?

Perhaps 1 can, at this stage, dispose,—not very satisfactorily, [ admit,
because it is a weak point in my armour,—the point made by my Honour-
able friend, Mr. Sitaramaraju, about machinery. Certainly there is a
ten per cent. duty on imported machinery—certainly, in my view, as
soon as the financial position of the ¢ountry admits of it and the existing
commitments, which are many, have been carried out, that duty ought
to be removed (Applause), but do not make any mistake about it : we
do not get 13 lakhs from machinery but 1-1|3 crores and it is not so easy
to remove the revenue duty ! Then there was a somewhat technical
point made,—I think by Tatas in their representations to the Govern-
ment, and it has also appeared in a good many articles in newspapers,—
about the essential price difference between tested and untested steel,
That, a¢ I say, is a technical point and as to its validity 1 am not in a
position to judge. It obviously is the primary concern of my Honour-
able friend, the Commerce Member. In my view, it is a matter of pro-
- tection and not of revenue and, in my view, the two matters should not
be mixed up. 1If protection is to be given, let it be given in accordance
with the conditions laid down by the Fiseal Commission : if it is net
required, we ought not to give it all the same under the guise of a
" revenue duty, particularly if the revenue duty i8 a contradiction in terms
and, yields no revenue. ‘

- There were a few specific points raised in the course of the debate
to which I might now turn. The point was twice made, by the Deputy
President and. by Mr. B. Das, that we have na right to reduce taxation

. while the pay cut and the surcharges remain. Of eourse, this argument
carries us a bit too far, for it would mean that we are debarred from re-
~ducing a revenue.-duty even when it has passed the point of diminish-
ing returns,—and I assume that neither of the Honourable Members
-would wish to be quite as logical as that. But anyhow,—if the two
Honourable Members will forgive my saying so,—I think, the conten-
tion. is irrelevant, for the scheme of taxation of iron and steel,.at any
rate, those items of iron and steel which are ecovered by the Tariff Board
Report and by the present Bill must be treated ds taxation of a wingle
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composite item, and this single composite item, by the scheme of pro.
tection and excise duties covered by this Bill, we have treated perfectly
properly. We have sought to maintain the yield of the revenue from
it as a whole, neither to diminish it nor to reduce it, and, therefore, in my
view, we have kept ourselves within the spirit and the letter of the
pledges. 1 must say, that I was a little surprised, and agreeably
surprised, to get support for the excise duty, unintentional smpport,
perhaps, from such unexpected quarters. Our scheme is simply that
of preserving the revenue yield of a single item—a composite item it is
true, but a single item of taxation.

Mr. Sitaramaraju invited the House to throw out this Bill. 1 wonder
what Mr. Mody will think of that | (Laughter.) Perhaps I might very
briefly explain to the House what the consequences would be. In
October the whole of the present scheme of protection would lapse.
There would be left no scheme of protective duties at all. As far as
I can make out, the result will be that the whole of the articles pre-
viously covered by the iron and steel protective scheme would fall under
the uniform, non-differentiated rate of 25 per cent. Now the latter
rate would certainly knock out completely the British manufacturer.
I do not know what view would be taken in Great Britain of that, but
it would certainly have that effect.. It would also do Tatas no good.
because some of the duties recommended on continental dumped pro-
ducts are very nearly 70 per cent. ad valorem, and if you leave Tatas
with a margin of 25 per cent. only, they would be 45 per cent. short of
their requirements. Do not make any mistake ; they would not like
that ; and Government would not like it either. It is no good making
suggestions about throwing out this Bill until you know what the
consequences would be,—and, Sir, the consequences in economic dis-
turbance and political complications and every other thing would be
quite disastrous.

Then Dr. Dalal made a point about the poor widows who had in-
vested in Tatas’ shares. I do not think he need be very troubled about
the poor widows. The Tariff Board were very much at pains to pro-
vide what, in my view, was a fair scheme of profit-making for Tatas,
but perhaps I might read out two quotations from some financial news-
papers which will give him some additional re-assurance. The first
18 :

¢ The Tariff Board Report has by now been digested ’’—I am not quite sure of
that—*‘ and the bulls and the bears are still undecided as to the ultimate advantages
or disadvantages of the recommendations. However, it would appear that the industry
v;ill]ge’t udeq,t:nte protection, which can only be viewed in the light of a bull point for
8teel shares.

The other one I shall now go on to. In order to get the context
in its proper form, I shall have to read a few slightly prejudicial com-
"ments with which I hope the House will not imagine that I neces-
sarily associate myself. I merely read them in order to get the proper
context : <,

' ¢f The present attitude of too large a section of the Indian Press on the suggestod
Asfoference for the United Kingdom stee] manufacture provides a case in point. T
0 not suppose for a moment that the wiews there expressed will deeceive Government

las to the extent of public opinion behind them. . I hope the Members of the Legislutive
Ajgfaambly ‘will suffer from small delusion from the hysterical expressions of somo
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newspupers that ought to know better. One would imagine that the "wuriff Rourd's
recomuicudutions in respect of preferences, if accepted by Government, would seriousty
injure the Tata Company or India. This is evidently not the opinion of the holders
of Tata’s ordinary shares, which at to-day’s price of Rs. 72, dre actually 12 annas
higher than they were before the report was published and Rs. 16 higher tham their
price at the end of March, 1834.%’ ’

So, I do not think Dr, Dalal need worry about his poor widows.
(Laughter.)

Now, there was another point raised by my friend, Mr. Mody, in
which he complained that the countervailing duty to the excise was
merged in the revenue duty and was not additional to it. On that
I would refer him to my previous argument. If higher protection is
required, let it be given as such and subject to the conditions which are
customary in connection with the grant of protection. It ought not
to be given in the form of an increase of a non-revenue-yielding revenue
duty. As I said before, Mr. Mody does really want it both ways.
When it suits bim to plead revenue considerations, he ignores
the protective aspect of a revenue duty and when it suits him to com-
plain about the hard fate of Tata’s, he protects against the loss of pro-
tection conferred by a revenue duty. I am sure that he would not wish
to leave the House in any misunderstanding as to his real attitude in
these matters and he will forgive me if I have endeavoured to make it
clear to them on his behalf. That, I think, is about all that I need say,
except to take up one remark made by the I.eader of the European
Group, in which he paid a tribute to the Tariff Board and their work.
Mr. Mody said in the course of his remarks that the Tariff Board
suffered from mental aberrations. Well, the Government incline rather
more to the view of Sir Leslie Hudson than to that of Mr. Mody. At
any rate, they have shown their appreciation of the Tariff Board’s
report by adopting practically in iolo their recommendations. With
one final word, Sir, I will close my argument. In the shifting sands
which surround the consideration of this question you have only two
guides—the recommendations of the Tariff Board and the requirements
of the Government as expressed by themselves in the way of revenue.
Both the recommendations of the Tariff Board and the needs of the Gov-
ernment point to the course which we have adopted and I hope very
much that the House will follow the Government in that course. Sir, [
have now finished. I thank the House for listening so kindly :und so
patiently to my first effort in debate. I hope that I have dealt with all
the points of substance which primarily concern revenue. If not, T have
no doubt that my Honourable colleague, the Commerce Member, will be
prepared to trespass a little and give the answers. (Loud and Con-
tinued Applause.)

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir,
I feel very fortunate that I have to speak immediately after the Honour-
able the Finance Member. Whether I agree with him or not, there is
one thing which he has put before the House for which, I must give
him a compliment, namely, that he has put his case very sensibly and
persuasively. When I come to the question of considering whether this
Bill should have contained two matters, one with regard to the protection
to the iron and stecl industry and the other with regard to the imposi-
tion of the excise duty. I enbmit that T will not use my own reasoning
to show that it is a blunder that both should have been joined together,
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at I vill rather, use the words of the Honourable the Finance Me.mber
Jumbelf when he said:that it was a mistake to mix up.both of them. : Sir,
.this Bill is for- the. pmteetlou mainly of the iron and steel industry. S0 far
a8 the protection is concerned, I will not agree with any of the Members
who gets up to.say that protection should not - be given. But with
regard to the second questmn, which has been mixed up and on which
there is a diiference of opinion in this House and on which the Honour-
‘able the Finance Member has given his conelusive judgment that he
-would not have liked that these two matters should have been joined,
had it not been done from the point of view of the necessity for revenue,
I demur to. agree. Whether 1 .agree with him or not on this point, I
submit, the question should remain absolutely open for the Select Com-
.mittee to consider. Now, Sir, this raises a constitutional issue. What
is the main prineiple of the Bill before the lJouse ¢ If the principle of
.this Bi!l is, as it appears to be, namely, to give protection to the iron
and steel industry, then I submit that the question of imposition of
excise duty is beside that principle. T hope the Commerce Member will
agree with me that we should leave the question of excise, as an open
-question, for the consideration of the Select Committee. In other words,
~what I mean to say is that when this Bill goes to the Select (‘ommlttee,
it should not be said there that the question of whether the excise duty
-should :be imposed or not has been accepted by the IHouse by sending
this Bill to the Seleet (fommitte¢. T submit this is a very important
question..

An Honourable Member : Get a ruling on this point from the Lhanr

Mr. Lalchand Mavalrai : I would like some other Members, after &
renly has been given, to this point from the Treasury Benches, o get
up. and ask for a ruling from the Chair, but if none ask for it, I would
get up myself.. The point is very clear. As two things are wrongly
mixed up, you eannot possibly say that the principle of the Bill covers
‘both the points. I do find that I mlght be confronted with the preamble
of the Bill. I take it that the main principle in that preamble ulso is
‘to give protection tq the industry but they have only added the question
‘of the impobsition of un excise dutv T will read the preamble. It
runs.:

4 Pumd( for the modification and continuance of the pxotc«tum aﬂ’urdcd to

the ircn and steel industry in British India, and to impose an excise duty for revenue
purposcs -upon certain steel.”’ :

I submlt the principle of the Bill is to provide for the conhnuahon
of the protection afforded to the iron and steel indus-
try in British India. They have, however, added the
unpoqltlon of excise duty for revenue purposes.. I:ubmit that the latter
portion of the preamble is only an ancillary one and ‘it cannot.  be the
principle of the Bill. On this question there is'great variance in the
House and I therefore submit that the question: whether excise duty
should be. unposed at all should he considered by the Select Committes.
Sp far as protection to the steel industry is concérmed, I am absolutely
in favour of protection bemg given not only to ‘this industry but also
to all the Indian industries in India. 'We have been olamouring for help
to Indian industries. 'All the old Indian industries . have been. annihilated
or rooted out. In former days, it was not necessary to give.proteetion

3 e,
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to those industries because they were very well conducted in all the
places, in villages and towns and the industries in those days were self-
contained and self-sufficient. But now those deys are gone. We can-
not speak of those ancient days now. Now it is being said- that we gre
in progressive days and it is the machinery that is meking our indus-
tries. But I submit that even though there is the machinery, yet the:
industries in India are of such a nature that they can only thrive if
there is money. So in order to maintain those industries, we want money.
Even if we have money, we do require protection in order to compete
with those countries which have advanced in industries. So,  from
titat point of view also, I think, it is really necessary that protection:
should be given to the Tatas. An industry like that of the Tatas is
not the business of every onme to start. It was the business of a man
who had hoarded money and who had also the mind to spend it
Several Honourable Members have paid compliments to Jamshedji Tata
from this point of view and I would add that not only had he the
money but elso he used it wisely being a Parsi' who we know are the
best commereial community in India. They have the intelligence and:
the instinct for trade., Therefore, Jamshedji' Tata very rightly and
very wisely embarked on this undertaking. It is to the credit of the’
Tatas that they have prog'ressed this industry to this extent. Even-
though I will not put it in those strong words, as Mr. Mody did in order
to whitewash every defect of thelrs, I would say something in favour
of the Tatas. There is a differenee in what Mr. Mody said and what I
am saying. The difference lies in this that he is mteresfed in’ the Tatas
whereas I am not. Therefore I submit that what' I say would be most dis--
interested. I have not even seen'Jamshedpur and I have no personal know-
ledge of what is-gbing-on there, but seme literature has beed put: inte my
hands yesterday and 1 shall make some reference to it. I do'not'Hdld any
brief for the Tatas. I have every sympathy for the Tatas béeause they have
improved their' industry to a great extent. This industry bas-tiken'deep
root in India and I am glad to learn, as Mr. Mody has said today, that they
have made some profit this year. But I-do not say that becwube thelyr beve
made some proﬁt they should not be given protection. To réfuse protection'
in their case is a suicidal policy. I do not think that the Government also
will deny protection to the Tatas. I am glad that’ Goverhiment have care-
fully considered all these things and have come to the conelusion that
tection must be continued to the Tatas. It was in 1924, tha.t the 'lvfttas
first asked for protection and for three years they were given that’ pro-,
tection. After three years the circumstances were suc!} that they counld’
not take advantage of the protection and carry on t eir concern with’
profit. It was therefore considered necessary in thig House to extend'
that protection for a period of seven years. They have now got pro-.
tection till 1934. Now there is another apphcatlon for protection for
séven years more. Apart from what Mr. Mody might say, and apart
from what anybody else m1ght say, it is certain that this question has
been considered from all points of view and serutinised very properly
by the Tariff Board. The Tariff Board having considered all’
points” of view have come to the right conclusion that seven
years protection should he given to that industry.  Therefore,
I submit, that the question of protectmn is a very simpl'e one to:
be decided by the House and even now the consensus'of opinion in
this House seemd to be that the Tatas must have protéction.

L245LAD D
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Now I will proceed to examine whether the Tatas have done something
to deserve this protection. Among those things the first and foremost
point-is whether the Tatas are ecarrying on their concern in a manner
beneficial to India and whether this industry is doing good to. India.
Some vears ago I used to eomplain that the Tatas were doing good only
to the European community. I used to say in those days that the Tatas
were no good for Indians because their object did not seem to be to give
an impetus to other industries and to employ Indians. However, there
is improvement, but I must say that their view should be to make
India stand on her own legs so far as these industries are concerned.
It chould not be that when the Europeans withdraw their help from us,
with regard to our indusiries or in machine making, we should become
defunet. That is not the Indian point of view at all. We should advance
iny all industries in such a manner as to stand on our own legs without
any foreign help, With that aim in view I have enquired -whether
Tatas were going. on those lines.. It is said that the Tatas employ
European officers on high salaries and that the Indians were not given
proper encouragement. They were given only subordinate posts in that
factory. Tam glad now to see two pamphlets with regard to the welfare
of labour and W1th regard to the technical institutes that they have
started.

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) viacated the Chair which was then oceupied by Rao Bahadur
M. C. RaJah one of the Panel of Chairmen.]

Sir, 1 am very much pleased with what they are now doing, and I
must express the hope that they should not stop here but progress fur-
ther. With regard to the welfare of Iabour, I find that many amenities
are given, but, of course, I am not taken in by their advertisement. They
may he blowing their own trumpet and exaggerating, but it cannot be
said that they have not progressed in that direction. T must, however,
warn them that their own welfare lies only in helping the Workers and
Indianising their concern.

Then, coming to the unbthn of Indianisation, T will say that they
nmust give technical education in their Institute so as to prepare
Indians who will be able to replace these foreigners and carry on the
industry themselves. In that direction T find they mnow have the
apprentlce system. They are taking Indian graduates as apprentices
in the various sections. But I hope they will take Indians from all over
India instead of confining their recruitment to certain parts which are
near to their factory, and train them for the purpose of running this
industry.

In regard to protection; Sir, I hope I have sufficiently put my case
before the House. Now I will come to the second question as regards
the excise duty. This, Sir, would mean giving with one hand and taking
away with the other. I find from the speech of Mr. Mody that Tata’s
are against this excise duty but that is not my concern. Of course on
behalf of Tata’s, facts must have been represented to the Tariff Board,
and it must have been made clear to the Commerce Member, that this
excise duty will do a certain harm to them. But I am more concerned
with the. consumer  Sir, naturally when a certain duty is imposed on
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a certain material the person who deals in it will take that tax into
account and also the cost of production, and then fix the price for that
article. Therefore, if, as a result of this duty, Tata’s go on to increase
their prices, I will certainly most strongly objeet to this duty. But I
am told that there are two or three safeguards with regard to it, and
I will place these safeguards before the House and criticise them also.
But I must say that this excise duty and the safeguards should be fully
considered by the Select Committee. I had a discussion with some of
my colleagues about these safeguards, and they told me that Tata’s will
not be able to increase their prices because in ‘that case continental
material will be imported to such an extent that there will be keen com-
petition and people will go in for continental materials and Tata’s will
suffer. This is considered as one of the safeguards. This is a point
which the Select Committee should carefully consider. The second safe-
guard is given by the Commerce Member and that is that there will be a
keen watch kept on Tata’s to see whether they increase the prices and
thereby affect the consumer. With regard to one or two materials like
tin plates the Commerce Member by way of illustration said that they
are going to fix Rs. 64 plus the excise duty and that the price to be
made will be consistently with that price. Then there was a suggestion
from some quarters that there ought to be fixed prices for all their
materials. But that will be very hard and there will be a demand
from them to fix prices for other industries alsc. Therefore, 1 do not
see eye to eye with those who say that the price of every article should
be fixed. But I must tell the Government of India that when they are
imposing an excise duty which the publiec does not want, there ought to
be a great serutiny by the Government of India over the Tata Company
with regard to the price so that the consumer may not be affected. The
third safeguard which was suggested to me is that, if Tata’s are sensible
enough, they will see for themselves that they will suffer because they
may not get protection hereafter if they make the consumers suffer in
any way. This is a note whiech I am striking for the benefit of Tata’s
themselves. I do not see, therefore, any necessity for this excise duty
at present. It should have been considered separately ; and I do not
think the arguments of the Honourable the Law Member were such as to
dislodge one from that position that at this moment the excise duty
should not have been brought forward.......

The Honourable Sir Nripendra Sircar (Law Member) : My Honour-
able friend refers to the arguments of the Liaw Member : I do not think
the Law Member opened his mouth today.

Mr. Lalchand Navalrai: T am sorry : I always remember the Law
Member being myself a lawyer. (Laughter.)

The Honourable Sir Nripendra Sircar : May I add that unfortunately
I am not one of the men who feel competent to speak on all subjects ?

Mr. Lalchand Navalrai: There may come a time when he may have
to learn everything—otherwise he might not be considered competent :
of course he is mnew to the House and novices are not competent to
speak on all subjects. What I meant to say was the Finance Member ;
but as we know our frogs are always jumping on both sides so the Law
Member interrupted. It was a slip of the tongue on my part when I said
Law Member : T meant no slight to him or anything wrong. *

L245LAD : )
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Mr; B. Das: The Law Member will be the Chairman of the Select
Committee. e B

‘Mr. Lalchiand Navalrai : Then the subject also belougs: to him and
he should have got up and said : ‘‘ You have mentioned the Law- Member
and quite rightly so.”” As I was saying, this question of the excise duty
should not have been raised now : the proper time would have been at
the time of the Budget ; then we could see what revenue is required
and how much can be drawn from this excise duty. That time is not
yet come. 1 submit that, except the assertion of the other side that money
is required, no substantial reason has been given ingsupport of the im-
position of the execise duty.

As regards the other questions, namely the question of reducing the
price as customs duty and also the question of preference, I will content
myself with giving the opinions of my constituents. I will not take the
time of the House beyond reading one or two telegrams I have received
from Karachi. The question of preference and the customs duty .on each
article iy one to be considered in detail in the Select Committee ; here is
what I have received—a telegram from the committee of the Buyers and
Shippers. Chamber, Karachi :. '

~ ¢¢ Committse ‘Buyers Shippers Chamber strongly protest prineiple lowering pro-
tection duty than revemaue duty and undue' preference by mueh lowering duties to
several iron urticles img‘orted from Britain as recommended by Tariff Bonyd- for lron
and Steel Industry.” They seriously- apprehend that recommendations if. carried
would result in dumping by British manufacturers. Proposed reciprocity through
ftee entry of pig-iron into Britain for low duties on British sheets places Kritish
intercsts ut ‘a preponderating advartage: Urge no proteetive duties be imposed-on steel
hoops 1|8, I|16 inches and Angles of thickness upto } inmches not manufactured: by
Tatas and neither in consumers nor Tatas interests.. Removal of duties on structurals
of United Kingdom and increase on Continental objectionable. Urge remedial
measores.’’ S k

Another teléegram which I have received from the same Committee
says :

- ‘¢ Commiitteo . Buyers Shippers- Chamber strongly protest agdinst monopaolistic
attitude of Tin Plates. Company, of India in .not supplying needs of sabsislinry industriey
such as local two Tin Yactories and Oil Concerns and urge remedinl measures in
Protection Bill.?’

Finally, Sir, T will also read out the instruetiona I have received
from my constituency on the question whether this Bill, if passed into
law,; should ibe: applied at once or frow next: November. They say. :

44 It was vesolved that Government of India be requested that rcvised duties onm

Steel materials should not be put into operation before 1st November, 1934, in view
of the notification by the Government of India issued on 17th March, 193¢.”’

The present tariff will go on up to October and therefore it is only
reasonable that if this Bill is passed into law, it should come into force
from Novembher. With these words, I resume my seat.

Mr. 8: 0. Mitra (Chittagong and Rajshahi Divisions : Non-Muham-
madan Rural) : Mr, Chairman, I think nobody up till now in this House
has opposed this motion of referring this Bill to Select Committee. and
T am confident, during the next two days, nohody from this side will
rire to oppose this motion, because there is this unanimity of.opinion
that a hasic industry like“the iron and Steel industry +in”India should be
encouraged by all possible memng:that lfes in the ‘hands 'of the people ;
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and from the report of the Tariff Board we know that all the conditions
that the Fiscal Commission expected to be satisfied, before .the Legisla-
ture should extend its helping hand in giving protection, have all been
fulfilled completely inthis particular case. It is now a faet that India pro-
duces pig iron at the lowest cost and one point that I would like to hear
from those who are well acquainted with the facts, is why Tatas are not in
a position to- produce steel also at the cheapest rate. Referring to the
Tariff Board’s Report, 1 find that they have given reasons how India can
produce pig iron very cheaply. They say, at the top of page 59, this :

““ The Tudian industry possesses the great advantage of a .low cost of pig iren
due to the high iron content and low cost of the ore and the low cost of coal. Even
in the case of districts such as Alsace and Lorraine and Luxemburg where iron ore
is obtained chiefly in open workings and is .smelted in furnaces located close to (he
mines, the low iron content of the ore renders production more expensive on nccount
of the lurger quantities of ore handled and the larger consumption of coke necessary
to smelt it. We believe that as regards. France, Belgium and Luxemburg, which are
the coutinentn) countries principally competing with India, the advantage possessed
by the Indian steel industry in this respect may be taken at net less than Rs. 8 per
ton. On the other hand, the employment of the 'Basic Bessemer process renders the
cost of manutacturing steel £rom pig iron Jower.on the Continent. By reason .of  the
low phosphorous content of Indian pig iram, the process is ingpplicable in India. 'The
principal economy obtained bﬁt the Basic Bessemer process on the Continent where
‘high phosphorous iron is availuble is on aecount of ‘the credit realised by the sale
of ¢ basic slag’ with a high phosphorus content for agricultural purposes. Thia,
however, nceording to our information .does mot in many cases exoeed Rs. 5 .per .tan.
The advantage possessed by the Indian industry in .the low cost.of its pig iron.is thore-
fore in our opinion sufficient to offset’ the economy obtained on the Comtineut by the
‘use of the Basic Bessemer process, :

From the point of view of natural advantages, we see no reason to assume that
India is under any handicap as compared with Continental countries in the -manu-
facture of ateel.’’

Sir, I find that the Tariff Board also agree that there is no reason
why India should not only produce cheapest pig iron in the whole world
‘but also steel at the eheapest rate. 'There have been suggestions made
by the Tariff Board itself that steps should be taken to adopt the open
“hearth gystem, to replace the present comhined method, by whieh it
would be possible to manufacture steel at the cheapest rate. But, Sir,
80 far as T could see, the Tatas have not yet taken it up as a practical
iproposition, T think if they pay more :attention .to this.aspeet of the
«guestion. then many of our difficulties .and the necessity of .their havit
to ask for protection every time will be obviated. Even-ﬁle'-Tariﬂ:,Bna;ﬁ
itself says that this measure is more in the nature of :an Anti-Dumping
Act than as a protective measure. | shall guote a line from paragraph
111 at page 58. This is what they say : : -

‘¢ The protection which we mow propose dfor the Indian steel industrv may he
regarded ns ip -the nature of an anti-dumping provision rather than..s u measvre of
substantiva protection,’’ . - .

Sir, this shows that the fight that:this great national induastry is now
waging, against external competition, is more - againat.. the continentnl
importers beeause they are now selling iron-and steelinot -at an-economie
price, but at a pricewhich is meant werely 1o destroy the Tndian indwstvy.
Thérefore, Sir; the Indian indastrv. tertainly deserves all the help that
we in India can render to it.

.. Then; 8ir, as regards the point raised by the Finance Member; about

the reyenue futy:.T shiogld 1ike Yo paint out, thas in the fage of sirpttard
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plates manufactured in the United Kingdom, the Tariff Board have pro-
posed their admission into India free of eyen the revenue duty., The
stcel companies cannot but regard this as an extraordinary proposal
which rung contrary to the principle on whieh the Indian Tariff, which
is principally a revenue tariff, is based. Every industry in every other
country is entitled to such assistance as the revenue tariff might give ir,
and the only ground on which exemption from revenue duty ecan le
justified would be that of urgent national interest. It is difficult to see
how national interest would be prejudiced by the imposition of a revenue
duty on these materials when in the interest of revenue even machinery
is now subjected to a revenue duty. In paragraph 114, the Tariff Board
argue that most of these products are used in public utility works.
Even if that be the case, Government would not be worse off
by the imposition of the revenue duty as they would get back in duty
what they would pay extra in prices. But as a matter of fact products
which are used more exclusively for public works such as rails, sleepers,
and fish plates are not proposed to be exempted from revenue duty.
‘while structurals and plates are. One of the possible consequences of
exemption of structurals and plates from revenue duty will be that the
order for the proposed llowrah Bridge will pass out of the hands of this
company, and the old established engineering concerns like Messrs.
"Dorman, which are manufacturing rolled steel as well as fabricating it
under this arrangement, will be entitled to import their own steel duty
free and fabrieate it at their shops in Caleutta.

Sir, it has been argued by my friend, Mr. Raju, so ably, that T do
not want to say much on it. A further point about the excise duty is
that in no country in the world is the excise duty put on any basic
industry. That was the main point. Even in the Fiscal Commission’s
Report they have put down certain conditions for the levy of an excise
duty. We do not mean to suggest that under no coneeivable circumstai-
ces an excise should be put on, but our contention js that in a basie
industry, like the iron: and steel industry, it is most inadvisable to put
on an excise duty.

As regards Indianization, T should like to make one point. We all
agree that great advance has been made by Tatas in the direction of
. Indianization, but what I should like to specially emphasise is that
TIndianization will not be accomplished by merely replacing non-Indians
by Indians. What we want is that the high salaries paid to those non-
: Indians and other emoluments given to them should be curtailed so that
they may reflect ultimately on the large overhead charges, which is &
great burden on this industry. Sir, we should like to point out to this
great institution of Tatas that in considering the question of Indianisa-
tion, they should also see that the overhead charges should be reduced
by revising the scale of pay, because Indians can certainly be paid on an
Indian scale -looking to the present conditions in the country. Some.of
the manufasturing firms in Bengal have put before us some points which
they desire to be placed before: this . House for iconsidération. . They
gay : ¥ ~ .
4 Thede shotild be duty, be it tevenue or tive, on semis, particnlar)y- hillets.
This Quty. should % b%\iz:‘ia?:o, sq*ceen!u Iy ;mtv;'t‘ foreign -"bine";: competing  with
Fuian billots. 1T ere’is‘h.ny“ihorwge'vv{m “billets, aud. for that -reason firms
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are compelled to purchase foreign billets, they will get a rebate up to the amount of
the duty paid. There should be no countervailing excise duty. There should be at
the rame timc a rensonable price fixed for the Indian billets. This price hus been
culeuluted at Rs. 53 per ton f. o. r. Tatanagar by the Tariff Board (page 51 of ths
Tarifl Board’s report).”’

Sir, I do not understand how some of the industries may be called
subsidiary industries at all if they are to depend for their existence on
foreign imported things. Even according to the dictionary meaning the
expression means that these industries will be required to have all their
raw materials from the principal or mother industry, that is, the Tatas.
Now, if Government are making a provision that they may go to foreign
countries for their raw materials, then what is the meaning of the ex-
pression subsidiary industries. We agree that as regards the price the
Tavas, which are more or less in a monopolistic position, should not be
permitted to charge any excessive price. There were certain .allega-
tions,—how far they are correct my Honourable friend, Mr. Mody, is in
8 better position to say,—that the company sometimes charges, for raw
materials or semi-finished articles, rates which are considerably higher
than their export rates. If there is any truth in those allegations, I-hope
the company will in future see, or even the Select Committee may pro-
vide bv a statutory provision against any sueh diserimination. As re-
gards pig iron it has been urged that all firms in India consuming pig
iron should be encouraged to buy Tata pig iron by all means. For
castings, the rate of pig iron has approximately been fixed to be Rs. ten
more than the export price. So long as no keen foreign competition in
castings is on the horizon, and no better arrangement for internal con-
sumption of Tatas’ pig iron is made, this pig iron price for castings
may remain. There should, however, be a statutory provision for this.
Statutory provision should alse be made for selling pig iron at the export
price (or at a similar price when the export is absolutely stopped) for
the conversion of pig iron into steel ingots and billets in this country.

On scrap they say that there is possibility and room for making steel
ingots from serap and pig iron. The Tariff Board did not visualise this
when they found nothing wrong in Tatas exclusively- exporting serap
out of India for remelting purposes. Export of scrap in its effeets is
injurious to this country both ways. It stimulates foreign competition
in Indian market, and discourages prospective Indian ingot makers to &
detriment of our national interest. Hence there should be provision for
making all serap available when required in this country at export price.

It is a fact that there iz a considerable business in serap with Japan
and we do not see why there should not be arrangements by which this
scrap, which is not sent out of India, may be re-melted or otherwise used.
because what is done in Japan can be done in India. As regards differentisl
and inequitable treatment, it is contended that statutory provigion ghould
be made against possible differential or inequitable treatment arising out
of monopolistic or such other tendencies in hig firms like the Tatan.
The. Tariff Board seems to have been satisfied. with .nssm'a.nc,eaﬂ'm& such
things will not happen in the future. That is not enough. . It is a fact
that smaller firms will always be in.an advantageous position to compete
with hig firms generally. And thege smaller firms should bhe 7em:p,urxmed
by the State:to do so. - Provision. therefore. should be made for reference
to n third person in -case of disputes between big firms like Tatas amd
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small firms. In the matter of inequitable or differential treatment -the
referee who should be empowered with all powers of -enforcing his deci-
gion may be a person or an officer commanding general confidence in the
matter. Such a referee may, for instance, be the Chief Controller of
Stores, ‘Indian Stores Department. ' ‘

As regards the main question about semis which are now proposed
to be imported free of duty for helping the snbsjdiary industries, the
Bengal manufacturers put the case in this way :

¢ The Tarifi Board recommend some .protection against import of structuraly,
bars, plates and sheets, mostly continental (untested) ; for in many cases of United
Kingdom’s (tested) materials protection has not been desired or considered necessary.
But queer it is that a country whcre steel making is the main national outlook, finished

products ere protected and raw materials like semis are to be imported free. If foreign
billets are freely introduced.....’’

The Honourable 8ir Joseph Bhore : Excuse me, §ir. .It iy not pro-
posed to allow semis to come’in free. R

Mr. 8. C. Mjtra : I think the Commearce Member is referring to the
countervailing duty only.

“The Honourable 8ir Joseph -Bhore : Revenue luty.

Mr. 8. C..Mitra : My impression was that, in order to help these
gubsidiary industries, it has been decided that they may have the chance
10 get their raw materials, the semis, at a comparatively cheaper rate.

1t .has been suggested that semis will be free......

The Honourable 8ir Joseph Bhore : No. I tried to explain that we
proposed to impase a revenue duty on all semis, subject, however, to 4
proviso ; and the proviso is this, that if Tatas refused to sell without
reasonable cause or refused to sell below a certain price, then we shall
have to see what steps we should take to reduce the revenue duty %o as
40 enable the small re-rolling firms to get billets at a price which we con-
pidered reagonable.

Mr. 8. 0. Mitra : I am very much obliged to the Commerce Member:

. .The Honourable Sir Joseph Bhore : I may explain that to that ex-
fent we Bave departed from the recommendation of the Tariff Board.

- Mr. 8.0. Mitra : I am very thankful that the Government have eon-
gidered this question and provided for it. I ecarried my impression
from the report of the Tariff Board. T whole-heartedly support this
niotion. for reference to Select. Committee, and I hope that the Select
ommittee will try to do justice to the points raised by the various
mkem - 'I.commend this motion for the acceptance of the House.

* e Gayd Prasad Bingh o Sir, at this late hour of the debate, T think
St is=fiot posgible’ to addtiee fresh argaments, eithér in-favour of the me-
#oH “or "4gairist 1t but T shéuld dké o make my:position elear before this
Bily is> allowed 4o go'ito: the- Beleet ‘Commrittee. ' Hiry-as' Lcumderstand it.
Hié"matn prindipte sf the Bil-fs‘ the sontinnance: of'puotection dbn-a-modi-
fled weale to the iror 'ad -gteel ‘industry of this esuntry. With regard to
Yhig main pringiple-T think there is a generdl ungmimity.of opinion both
ik Holise dnd oufside it.- Awo-othiér. subsidia¥y peints, which erise oul
oF thé decontmendations  of e Fariff ‘Board and ‘the Bill wirich isi hafore
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the House, are the preferential treatment which is sough.t to be givea to
certain goods of British ‘manufacture ; and the imposition of an excise
duty on Indian steel goods. With regard to the question of protegtion, as
I said, opinion in this House is almost unanimous. I have heard a dis-
sentient vpice raised in some (iuarters._ I would specially refer to my
friend, Mr. Anklesaria, who proclaimed himself an out and out free trader,
and has denounced the scheme of protection. He must remember that <o
far back as 1921 and 1922, the Indian Fiscal Commission accepted &
scheme of diseriminating protection to foster the indigenous industries. of
this country. All public men have given tbelr support to the‘sahexpe.
Every country has flourished, firstly undetr the shadow of protective
duties, and at later stages, when the indusiry was able to gtand.en its own
legs, it discarded this schemec. The superiority of gne country over an-
other in the matter of manufacture does not necessarily mean the supe-
riority of skill of one nation over another. It often means tl}at one nation’
has taken -up the manufacture of particular goods at an earlier stage than
the other country. I will only refer to the opinion expressed by, Johp
Stuart ‘Mill who says : -

‘“ The yuperiority of onme country over another in a branch of production often
arisos only from having begun it sooner. /There may be no inherent advimtage on
ape part or disadvantage on :the other, but guly a tpre;mlf‘.supa‘:;wnty ok _ncgqul
skill and cxperience. A country which has this gkill gand expcrience’ yet to fequire may
in other respects be better adapted to the production than those whichwere egrlier.in
the fig)d.”’ Lo S

w3ir, England also, jhy passing .numerous measures, .gave ;protection to
her nascent industries. I ,wanld anly xefer to the Safegg,ar{_dmg of Indus-
tries Act, of 1931, and.the English Overseas Trade (Credit and Insurance)
Act, of 1920, of later times. Professor Bastable says : -

** To understand the position taken up .by -the .modern opponents of frec trage,
it ds, above all, essential to recognipe that the keynote of their system is.nationality.
The claims of ghe .uation..as a whale are accentusted and regarded us fnr more
importaut than those. of the individual or the world at large. How perfoctly this
attitude lLurnonises with the actual policy of the Buropean, and indeed of all. pro-
tectionist states, is apparent. A particular industry is suffering under the pressuro
of foreign competition, i.e., a national interest is afferted. The Stats then stops in
oy imposing ndditional duties on the foroign produet, the loss to individual consumers
and. to the world as-a whole being disregarded as unimportant.’’ D

Sir, T will not adduce any further argument on the question of pro-
tection -beyond recalling the words of Mahatma Gandhi, who said so far’
back as 1924, as follows when the first Steel Industry Bill was under. dis-
cussion (otde Searchlight, dated the 21st May, 1924) :

‘“ Apropos of the contemplated protection for Tata Steel Works. T have bLeem
asked to statc my osu views on protection. Of what use they can possibly be at the
‘present moment I do not know, nor do T know the merits of the preposal regarding
the Steal Works. But I take the' opportunity of dispelling the dllusion that 1 am
imimical to cupital, and that I would -destroy machinery-and their products if -1 lad
the pawer, The fact is that I am .a confirmed. protectionist. Free trade may bo good
for England who dump down her manufnctpres among helpléss people, und wishes her
wants Yo' e ‘supplied from.outside at the cheapest rate. But free tfade las ruined
India’s peasantry. in that it-has all ‘but destroyed 'her .eottage industry. ‘Murcover
f9 e thadc-ioan eotrpete with foreign: trade without- protection. .Natal nuxsed her
Sugas. industry by -hoth-bounty .and import. duty. Germapy developed hect sugar .by
8 system of bounties.”” - 0 7 Cie
" 1 would;’ therefore, maMitain that the guedtion of preteotion does -not
stand in'need of any further-support in this Heuse. - There'are only the
two subsidiary ‘points to which I réferred a-few minutes ago.' ©One is the
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preferential treatment which is sought to be given to certain_goods of
British manufacture. If I remember aright, my Honourable friend, the
Finance Member, in the excellent speech which he has made and to which
we listened with very great interest, stated that the continental prices are
dumped prices. I do not know whether I correctly listened to him, but
if so, 1 should like to know the evidence on which this statement has been
made. I should like to know exactly on what evidence my Honourable
friend said that continental prices, generally speaking, are dumped prices
in comparison with the prices of British manufacture.

The Honourable Sir James QGrigg : I should have thought that it
was implicit in the references in the Tariff Board Report to uneconomic
prices. In faet, both implicit and explicit.

Mr. Gaya Prasad 8ingh : So far as the explicit thing goes, of ¢ourse
we shall all await to find out the exact reference ; but so far as the
implicit part of it goes, we should be at liberty to draw our own con-
clusions. Sir, this proposed preferential treatment which is sought to
be given to certain goods of British manufacture is not in the interest
of the indigenous industry of this country but it is merely in the in-
terest of the English manufacturers. :

My Honourable friend, Mr. Mody, in the Mody-Lees Pact, which
has become famous, was a party to this preferential treatment so far as
textile goods were concerned. Now here is the same thing with a ven-
geance—the further extension of the principle of Imperial Preference.
We, on this side of the House, are opposed to this prineiple, not merely on
sentimental or political grounds as it has been alleged, but also on more
substantial grounds, that is, on economic grounds. Sir, in order to make
up for the loss on revenue, it is proposed to impose an excise duty on cer-
tain articles of Indian manufacture irrespective of the consumers’ in-
terests. I did not know that the Government of India had come to the
verge of bankruptey. They are wasting the money of this country in
various directions. Some of their proposals are grotesque. Take, for
instance, the proposal to transfer the Pusa Institute to Delhi which means
a loss of 40 lakhs at a stretch,—I am not going to introduce that point in
discussing this question, but I just gave it as an offhand illustration to
show how very reckless they are of the rate-payers’ money in many
matters, (Hear, hear.) Sir, 1 am glad, my Honourable friend, Sir Les-
lie Hudson, on behalf of the European Group, has volced the sentiments
which prevail on this side of the House with regard to these questions,—I
mean the imposition of an excise duty on certain articles of Indian ma-
nufacture, and the preferential treatment which is sought to be given to
certain British steel goods. But these points, I take it, will be considered
more suitably in the Select Committee, and I do not propose to ocecupy the
time of the House any more, but if T give my cousent to the reference of
this Bill to a Select Committee, it is on the distinet understanding that
these two points do not form the main principle of the Bill. T do mot
think that the Chairman of the Select Committee will rule out amy oppo-
sition to these points which might be forthcoming from Members of the
Opposition on the Select Committee. I think the main principle of the
Bill to which we are committed at this stage is to grant protection to 8
national industry- of this country; -: BT T SR S

At
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The Honourable 8ir Nripendra Sircar : What a discovery you have
made !

Mr. Gaya Prasad 8ingh : The fact is, it has been referred to by one
Member speaking on this side of the House, my friend, Mr. Lalchand
Navalrai, and that is why 1 thought it right to clear the point. This little
mterp0s1t10n of my Honourable friend, the Law Member, has also abso-
lutely dispelled whatever little illusions mlght be lingering in the minds of
some of us. Sir, with these words, I support the motion for reference of
this Bill to a Select Committee,

Mr. Muhammad Ashar Ali (Lucknow and Fyzabad Divisions) : Mu-
bammadan Rural) : Sir, this Bill is, of course, of a very technical
nature. .

|At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]

..... and it is only these people who are either dealing in these
materials or who are experts such as engineers, or who have any interest
in any of these industries, who can very well examine the contents of this
Bill and they can be said to be authorities on the subject. I do not elaim
today, nor did I ever claim that I have been an economist or that T am an
industrialist or that I can very well expatiate on the points concerning an
industry. Nevertheless, Sir, I look upon this Bill as one more string to
all the repressive and taxation measures that have been introduced into
this House during the last Session and the present Session.- My point is
that this Bill is not only to protect the Tata industries or some other In-
dian industries, but having a provision for a revenue duty to be imposed
on the consumers, it is a sort of indirect taxation on the masses of India.
(Hear, hear.) Sir, I do not rise to oppose the reference of the Bill to a
Select Committee but what I say is that this Bill ought to have been
brought in when the Budget proposals were before the country. To
bring this Bill at this stage and to ask the country and this House to pass
this into an enactment is rather too hard for this Assembly. Sir, it is
said that this Bill will exonerate the Britsh manufacturers from duty and
it will impose an excise duty on the masses of India, and to say that it is
oppression, is, I submit, a fact. It is a great pity that the representatives
of the people, who are here, do not look into this very great and important
factor in this Bill, aﬁectmg as it does the poor dumb masses of India.
Sir, thus I say that this is also one of the many repressive measures that
have been passed in the past. I include this Bill also amongst repressive
measures because I consider that at this time when the new constitution
is about to come to India, it is the most inopportune and the most inad-
visable measure to bring in to tax the already over-burdened people of this
country. Sir, if such Bills or such actions of the Government of India
can be tolerated by the country at this stage when the new constitution is

- to come, and if such Bills are a prelude to the new constitution, I do not
know what will happen when the new constitution comes.

Diwan Bahadur A. Ramaswami Mudaliar : Is it coming at all ?

Mr. Mphammad Arhar Ali : My friend asks if it is coming at all.
1 -doubt that very much myself and that is the reason why I say that
such Bl].'ls ought mot to have been brought now.

Mr. Gaya Prasad Bingh 'The Round Tablers ought to know.
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Diwan Bahadur A. Ramaswami Mudaliar : .The Joint Seleet Com-
mittee people ought to know.

Mr. Muhammad Aghar Ali : These questions dare beside the point.
What I want to say is—I do not care whether the Joint Phrhamentar)
Committee members or the Round Tablers are going to say something in
favour or against this Bill but what I want to impress upon the House
is—that such measures, if they are a sort of introduetion to the constitu-
tional reforms, then India would perhaps not like to have any constitu-
tional reforms at all for this country. Sir, too many safeguards have
already been provided in the new Constitution. Act which is about to
come. If a greater safeguard is now to be put into the Constitution Aect,
that all ‘the pieces of legislation that have already been passed during these
two or three years by the Government of India will not in any way
be allowed to be abrogated by the new Assembly which assembles here,
after the new constitution, then I think that will be the best and the
wisest step and safeguard ! Sir, I have read in one of the papers that
the question involved is one of technical details. The position is this :

‘‘ Iron ore is converted into pig iron and then into steel ingots. An excise duty
is to be imposed on all steel ingots. And steel ingots are then converted into semis
(billets, slubs, sheets, bars). The first difficulty which the Indian product faces is
that while indigenous steel ingets are taxed, semis from abroad eowme into India

withont paying even the revenue duty. Out of semis are produced rails, slecpers,
structuraly, bars, sheets and plates.”’

An Honourable Member : That was corrected.

‘Mr. 'Muh&mmul Aghar Ali: Yes, it has been corrected Ly the
Honourable the Irader of the House but this was an objection. Out of
the seniis are produced bales, sleepers, structures, bars, sheets and plates.
The ,copntervailing duty which he has proposeé to be imposed on the
finished products will give no advantage to the local produects and the
excise duty will have to be paid out of the price available to local pro-
ducts. Sir, these are the doubts of those who know more of business
and of this ipdustry and T think the Government ought to satisfy this
‘House that this duty will not affect very much the Indian industries
as they fear at precent., Sir, this Bill is going to a Select Committee
and T do not oppose its heing sent to it. But my experience of the Select
Committees i« rdather very sad. Either our friends who are on the Select
Committee shall have to subseribe to the Government views or the Govern-
ment Members will have to subseribe to the views of those who oppose
this Bill in the Select Committee. If the second contingency happens,
then this Bill mav come out in such form that it may give credit to
the Select Committee. But if we find that the Government views re-
main what they are and, if we find that the Government does not care
to hear the views of the Opposition according to the wishes of the publie,
then I think that this Bill and this enactment will also, though passed
by this House with the help of the majority of Government votes, remain
as a sort of a Black Act on the Statute-book. Sir, I do not oppO's’e"the
protection which the Government 'is ‘@6ing to give o the Tata’s: T Know
that the Tata's have been of vermyigresh hencit; from she very, beginning
to the Indian public and to the Indian indusctries. We fipd that several
0 our countnymen are:finding’ employment i “Pata’s” Phiey” hive not
owly ‘done that, ‘but they have, according to the report of the Royal
Commission, provxded housing -establishiménts” and différent othur ament-
ties of life for the Indian employees there.. Buf, Sir, the high gmolu-
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ments that they are paying to foreigners is'a matter which'requires due
consideration. In this connection, I come to a peint to which my
Honourable friend, Mr. Vidya Sagar Pandya, whe is not in the House
now; took objection to a certain extent. There are times. when com-
rmiunaiism may be run down but there arc oecasions too when it should
be listened to, irrespective of the fact whether the complaint emanates
from a Muslim or a Hindu or a Sikh. If we find that there is absolutely
no representation of a particular community in the case of a certain
business, then it is the duty of every ome of us to see that justice is
done and the claim of that particular community should be considered.
My friend, Mr. Pandya, relied to a great extent on a pamphlet which
has been issued by some Mussalmans about,k the paucity of Muslim re-
presentation in the Tata’s and 1 too hold in my hand a list which, if
the Honourable the Commerce Member wants it, I can present it to
him or I can lay it on the table of the House. In this pamphlet there
is a list of the Muslim employees at the Tata Company at Jamshedpur.

Mr. H P. Mody: Are you sure that it correctly represents the
fucts ?

Mr. Muhammad Agzhar Ali: I have not said that you have no
4P right to deny it. Sijr, I will read out only a few notes

o from it It says that out of 212 Indians whose salary

is from Rs. 250 to Rs. 5,000 per mensem, the number of Mussalmans is’
only 2. Then, Sir, we come to foremen. ,And here there is not a single
Muslim supervising officer. There is a'large number of private buildings
on” the main roads but none of them afe for the Muslims because the
Line Officer is a Bengali. There are 16 schools for boys and”girls but
there i3 none for the Mussalmans. Sir, thesé may or may not be true
faets and I am not here to vouchsafe their accuracy. But this statement
has heen eirculated to all the Members of the Assembly and I am sure
it has also reached' the Honourable the Commerce Mémber. Sir, it is
not in a spirit'of communalism that' I’ have placed” these figures before
the Hbouse. What I say is thut if there is truth in this allegation, then
I" hope Government’ will' see that' the Tath’s or, for the miatter of that,
any- other industty helped by the Government in India is not a monopoly
for any one community whether it be the Muslinis or the Hindus. .

. As T was saying, we do not object to the protection being given to
Tata’s but we wish that when they get this protection again, for any period
that the Select Committee may recommend, they will try to supply the
materials which they prepare to the Indian public rather cheap. Sir,
these steel sheets and other materials prepared by Tata’s are memst not
ouly for the rich people but also for the poor people and if these materials
are not sold at a cheap rate, then besides the duty which the Govern-
nent is going to impose, it will be another blow to the economic condi-
tion of the poor people of India. They will have to pay higher prices
hecause of the competition with the continental articles. I know that
itisa key industry and as such ought to be helped by the Government
of India just as the other Governments of other countries are helping.
ﬂ“;f? key: industries of their own countries. Sir, we know it for a fact
that the present Government is not.a natiomal Government and there-
fore we do not expect that sympathy from it which we would have ex-
pected, from a national Government.  Still -we have great hopes in the.
Indian Commerce Member and .we cherish this hope -not only beeause
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he is an Indian but because he has always been sympatheétic to his own
countrymen, With these remarks I support the motion.

Mr. K. P. Thampan (West Coast and Nilgiris : Non-Muhammadan
Rural) : Sir, I have heard all the speeches that were made on thiy motion
and I was very pleased to find that not a single Member of the IHouse
denied the good conditions that are prevailing at Tata’s. On the other
hand, there has been a chorus of tribute paid to the manner in which
the Tata Iron Works manage their affairs. 1 have gone to Jamshedpur
twice as the guest of two of my friends employed there.

1 can, therefore, bear testimony to all that has been said by the Tariff
Board and several speakers in regard to the welfare conditions and other
things of the industry. The Tata Iron and Steel Works have satisfied
all the conditions laid down in the Fiscal Commission report. It is of
Indian capital, the raw materials are all taken from the country, it has
demonstrated that it can in course of time stand on its legs, and it has
also Indianised gradually even the covenanted services. Over and above
all these things the ITouse will bear in mind the valuable contribution
that the Tatas make to the revenues of this country. It has been said
that they pay a large revenue to the Railway Department, the recent in-
creasc in the rates alome amounting to 40 Jakhs as was said by 1y
Honourable friend, Mr. Mody. Then, Sir, there is the income-tax. I
will not be wrong if I say that the amount of income-tax paid by the
company and their employees together must be an enormous amount, I
should like to know if possible from the Honourable the Finance Member
the exact amount of income-tax that the company and their employees
together pay to the exchequer of the country. I am sure it will not
be an insignificant amount. On the whole I am inclined to think that
the annual contribution of the Tatas to the public revenues of the
country will be in the neighbourhood of one crore. That is not a small
amount. No sane man will therefore deny that the company deserve
every help and encouragement at the hands of the State and of the
Legislature. The main characteristics of thls Bill are the discriminating
preference shown to British iron, the excise duty proposed to be levied
on iron ingots manufactured in this country and the reduction in the
customs revenue. As regards disérimination I believe there is a history
behind it. It was in 1926, if I am right, that the Tariff Board recom-
meuded a diseriminating duty with regard to the British products. The
chief reason for recommending a lower rate of duty was that the
British steel was more costly and did not compete with the indigenous
steel and that the c..f. price of British steel as compared with that of
the (Jontmental steel was very high. That ‘was the reason why the
Tariff Board in 1926 proposed a different scale of duty for the Britigh
goods. Sinee then many things have happened. Under the Ottawa
Agreement a scheme of preference for British and imperial prodnets
has been adopted. Since then it has been the practice of the Govern-
ment of India to introduee preferential rates whenever proposals for
levying customs were brought before the House. I was surprised the
other day to find a statement in the newspapers that in,the House of
Commons, Lieut.-Colonel Calwell, who I suppose is the Assistant Secre-
tary for tr ade, in reply to a question said that negotiations were going
on with the Government of India to bring the Indian Tariff duties also
within the scope of the Ottawa Agreement. I did not know what it
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meant. Even this morning I read in the papers the Reuter’s news,
that Mr. Runciman in the House of Commons stated that unegotiations
were going on with the Government of India ‘with a view to bring
within the scope of the Ottawa Agreement all the Indian Protective
duties. I happened to send notice of a short notice question on this
qubject, but unfortunately the Honourable the Commerce IVIemb(\:r, not
Laving all the particulars at his disposal, did not care to accept it. If
that was answered, the position would have been made clearer. Anyway
this policy of making British preference a fetish is a thing which I,
tor one, do not like. Sir, I want to invite the attention of the House
o the proviso to clause 2 of the Bill. It says : i

¢« Provided that the duty leviable on any such article shall in no cuse he less
than the duty leviable on a like article of British manufacture.’’

What does that mean ! It clearly means that the Government
WANL ..t

The Honourable 8ir Joseph Bhore : That is only a repetition of the
existing Act.

Mr. K. P. Thampan : Yes, obviously serving different purposes.
It means that even in protective duties the Government want to imple-
ment the Ottawa Agreement. I remember, if my memory is right,
that at the time the report of the Ottawa Committee was placed in our
hands, it was categorically said that the proposals were distinctly subject
to the revenue and other fiscal requirements of the coygtry. The report
of the Indian Delegation states in page 12 :

¥¢ The protective duties also stood in a class apart. The instructions we received
from tho Government of Indin precluded the acceptance of any proposal whieh would
have tho cffect of impairing the protection afforded to an Indian industry by an
Act of the ludian Legislature. Two of these Acts, it is true, provide for the imposi-
tion of lower rates of duty on cotton piece-goods and on certain classes of iren
and stecl made in the United Kingdom than on similar goods made elsewhcre. 'But
the duties on iron and steel were fixed after a full investigation by the Tariff Board
and will como under review in the statutory emquiry of 1933 while the duties on
cotton piecc-goods had already been referred to the Board before our. negotintions
commenced. In both cases the lower rates of duty on British goods were adopted not
in the intercsts of the United Kingdom but in the interests of India and in pursuance
of the policy of discriminating protection. These rates of duty could not, we were
satisfled, become the subject of bargaining between ourselves and the British delega-
tion and any modifieation in them must, we felt, be postponed until the Governinent
of India had bLefore them the comsidered recommendations of the Tariff Board.’’

This is what the Delegation wrote. I request that before thig
motion is put to vote, the Honourable the Commerce Member will make
a full statement in his reply about the position with regard to this
matter.

Sir, I do not want to enter into the merits of the proposal in regard
to the rates of duty proposed ta be fixed upon the several articles
mentioned in the report. But I may say that there are one or two things
to which the attention of the Select Committee has to be invited. My
friend, Sir Leslie Hudson, referred to the uniform rate fixed for tested
and untested steel and my friend, Mr. Mody, also laid stress on that
point. The untested British material did not hitherto come into com-
petition. It was only the tested material of a high standard that was
imported into this country and in fixing the duty on British steel the
Tariff Board of 1926 did not take into conmsideration the importation
of untested steel at all. So they levied a unitary rate of duty for
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British steel. Sir, if the present proposals of the Tariff DBoard are
accepted, the result would be that Tata’s tested steel will have to be
sold in competition with the imported untested cheap material from Eng-
land. The National Federation of the Iron and Steel Manufacturers
have distinctly stated that they are prepared to meet all the require-
ments of this country, even in respect of untested steel, and, if they
begin to import untested steel, the Tata Iron Works will be put to con-
siderable loss. Sir, in this connection, I would invite the attention
of the House to page 69 of the Tariff Board’s report. Speaking about
the representation of the National Federation of Iron and Steel Manu-
facturers of the United Kingdom they say :

‘ While the Federation recognise that the Indian industry should have the first
claim ¢n the Indian market to the extent of the whole of its output, they propose
that the balance of the Indian market for both tested and untested steel should be
supplied by the steel industry in the United Kingdom at prices corresponding to the
fair selling prices fixed for the Indian industry.”’

They want that no other country should compete with the British
maunufacturers ; in other words, reserving whatever can be made in this
couniry to the indigenous industries, they want a monopoly of all
imports. I thought that was a very large order and the Board ought
not to have recommended proposals to that end. I am sure the Bill,
if passed, ‘will hag the effect of complying with their request.

Sir, a good deal was said about billets, scraps, semis and other things.
I have a copy of a representation made by the Lukshmi Iron and Steel
Manufacturing Company at Ghaziabad, in which they protest against
the imposition of any duty on the ground that these billets and scraps
are raw materials for the manufacture of their articles. Sir, when I
went to Jamshedpur I found that every article manufactured there
was a raw material for the next process or stage. What is a raw
material and what is a finished product 'with regard to the iron and
steel industry is a thing which I am yet to know. These are very com-
plicated questions and I should like the Select Committee to go into
them very carefully and do proper justice to the industry. Sir, you
will excuse my referring to the interference with the customs duty and
the excise duty proposed to be levied in this Bill. So far as my
knowledge of finance goes, the customs duty is levied for meetin
revenue' purposes and- whatever customs duty is imposed on importeg
articles, to that extent the industries of the country are protected. That
is not confined to one industry or other and I really cannot understand
in what way Tata’s do not deserve that shelter. The proposal will
interfere with our budgetary position and was unworthy of the Tariff
Board to recommend it. As regards the excise duty we know with what
justification it'was levied in regard to the sugar industry. There ‘was
an income of about 10 crores by way of customs duty on the import of
sugar into this country which has to be sacrificed for the protection
afforded and as the revenue of the country is derived mostly from customs
duties and such a reduction was certainly very difficult to make good,
Government were justified in levying a duty like that. You give
protection to an industry and by that if the customs duty is decreased’
enorinously you will be justified with a view to make good thut loss of
revenue in imposing an excise duty on the industry concerned. Here,
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the Tata Iron Works are not yet in a position to stand on their own
legs and to help the foreign importers you are reducing the customs duty
and levy a countervailing excise duty. What you give with one hand,
you take away with the other. That is the position so far as the excise
duaty is concerned. Bir, I should like to know either from my Hononr-
able friend, Mr. Mody, or from Government the extent to which Tata’s
are going to be benefited by this measure every year, the nct benefit
setting off the one against the other. I should also like to know what
amount Tata’s will have to pay by way of excise duty. Mr. Mody
in his speech said that the excise duty will be somewhere near 30 lakbs.
What would be the amount that the company will be getting by ‘way
of protection if this Bill is passed into law ? That is a matter that
I should like to know. I do not think the net result will be what people
seem to think. Anyway, it is up to the Select Committee to go into all
these aspects of the question and if they think that in the interests of
the industry the proposals ought to be accepted in toto, we shall then
consider what has to be done. 1 will await the result. Sir, T have
done.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 2nd August, 1934.
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